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DISCUSSION ON THE WORKING OF
MINISTRY OF PETROLEUM, CHE-
MICALS AND /FERTILIZERS contd.
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"What things are going to come
will be clear from the fact that a
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fertilizer factory situated in the Mehsana
district of Gujarat with a capital investment
0f Rs. 70 cores provides employment only
to 350 persons. And, according to a press
report, a Rs. 250 crore fertiliser project,
proposed to be set up in Baroch district of
the same State will directly employ only
1000 or 1100 persons with the commission-
ing of the plant by the middle of 1979."
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SHRI KALYAN ROY (West Bengal) : Sir, |
must confess at the outset that it is very difficult
to criticise Mr. Bahuguna with a disarming smile
even when we criticise him. He was 1 such a
successful Chief Minister, much more successful
than those whO followed and yet today it is
surprising as to what has happened to that dyna-
mism, to that determination and to that drive. All
seem to have disappeared. Is it because he is a
captive of some big lobby and he is overwhelmed
because of the pressure and feels that he is not
able to steer an independent course which only
can save the drug industry today from being
mercilessly exploited by the multi-national
companies? He has two big empires—one is the
drug industry and the multi-national companies
and the other is petroleum. Sir, 1 would have
been happy if I could have given him full praise,
but I am unhappy because | have not been able to
do that. May be, the fault lies elsewhere.

So far as the drug industry is concerned, we
did achieve something in the shape of the
Hathi Commission's Report. That was a report
given by disiinuguished parliamentarians
from all sides. Seme of the leading M.Ps.
from the Janata Party were members of the
Hathi Committee. And they gave certain
recommendations in order to save the
indigenous drug industry, in order to develop
the drug industry, in order to save the country
from being fleeced by the multi-national
companies. These were the three main aims of
the Hathi Committee. The position is rather
grave which Mr. Bahuguna will agree. It has
been pointed out very clearly by the Hathi
Committee that there are today 45 drug
companies where the direct or indirect foreign
shareholding exceeds 40 per cent. The share
of the foreign companies in 1976-77 in the
production of bulk drugs and formulation is :
Rs. 63 crores of bulk drugs and
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Us. 292 crores of formulations repre senting
40 per cent and 43 per cent res pectively of the
country's production. In spite of the large
number of foreign sector companies, the
country import ed bulk drugs of the value of
Rs. 47 crores during 1976-77. Remittances
of profits and dividends by foreign companies
from 1970-71 to 1975-76 .amounted to Rs. 19
crores approxi mately. This is the background
of the Hathi Committee report. And the
previous Government dilly-dallied over it and
did not take any steps. This was utilised by the
multi-nation al companies. They, in the mean
time, because of the failure of the past
Government to take a decision because they
did not want to annoy the multi-nationals,
continued merrily and engaged themselves in
consider able excess production. Mr. Bahu
guna did not have to take much trouble. The
report was there. He could have implemented
it as it is. There would have been heart-burn
ing by the people who have gained
800 or 900 per cent dividend per year. But
after all this huff and puff, as one of the
weeklies reported, the Government's long-
awaited decision on the recommendations of
the Hathi Committee on the pharmaceutical in
dustry is an impressible example of the
proverbal mouse emerging from a mountain of
labour. Mr. Bahuguna justified this concession
to the multi national companies on the ground
of the need to sustain a high level" of
drug production in the country, espe cially
production of the so-called high technology
drugs. These are the two justifications for this
abject sur render to the multi-nationals. Sur
render is nothing new to the Govern ment.
They have surrendered on the
Farakka issue; they have surrendered on the
question of drug industry-, and they are
surrendering on the Tarapur question, as was
obvious from the reply of the Prime
Minister  today. But we  expected
something better from Mr. Bahuguna
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—to put up a fight with the reactionary lobby
in the Cabinet. Instead of fight, | find a new
face of Mr. Bahuguna—that of compromise
with the multi-nationals.

Sir, this 'high technology' is a big phrase.
But in our country, it has no relation to the
basic features of the health problem. Why do |
say so? Because what are the conditions in
our country? These have been aptly
summarised by one of the leading journals of
the country. What are the features? These
are—a predominantly rural population which
is also largely illiterate and has a very low
purchasing power; a very low doctor-patient
ratio; extremely inadequate public health
services; a very common widespread
occurrence  of parasitic  diseases and
nutritional disorders. These are the things
which have to be tackled. But our entire drug
industry orientation is not to tackle these
problems. The entire resources are mobilised
to satisfy a small proportion of the relatively
affluent population of the cities and the
towns, with purchasing power and access to
doctors and organised health facilities. This is
giving such bumptious and sumptuous profits
to the multinationals. Why is drug industry
attracting them? Why not steel? Why not
mines? Why not textiles— except the
synthetic part of it? Because here the rate of
investment is very little and the rate of profit
is the highest even in relation to the advanced
Western capitalist countries. Here the per
capita cost of production is the lowest
perhaps in the world and the profits which
Sandoz, Merks, Glaxo and other multi-
nationals earn is much more than what they
earn in the United States or Switzerland or
France. These are stark realities which have
been gone into in detail by a Government
Committee, a Committee set up by Parliament
whose report has been rejected contemptu-
ously. This is how you treat Parliament's
recommendations? Is it restoration of
Parliament to its rightful
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place? That is the question which has to be
asked. | am not casting aspersions. | am
saying that Indira Gandhi did not accept it.
But that showed her face. She was raising
populist slogans, threatening the multi-
nationals abroad and compromising with them
here. That was her face—a double face. But
are you any better? That is the question.
{Interruptions) 1 do not know what Mr.
Janeshwar Mishra mumbled; | could not hear
him. What is the background of it? Again, |
would like to refer the report of the Hathi
Committee. It is not a dogmatic approach. It is
not an approach from the Marxist point of
view or from a classical labour point of view.
It is an approach which is suitable for our
country. Only yesterday the Director of the
Government of India Central Drug Research
Institute at Luck-now pointed out in the Shail
Singh Sakhey Memorial Lecture that out of
15,000 Foundations using some 250 bulk
drugs currently produced in the country not
more than 100 bulk drugs and 200
formulations at the most are needed to take
care of the major disease conditions affecting
over 80 per cent, of the population. He also
pointed out that the major formulations of
essential life saving drugs are only around 30
per cent, of the formulations while they play a
dominant role in the manufacture of common
household remedies and vitamin preparations.
The share of some firms in such type of
production is as high as 80 to 90 per cent. So,
Sir, the people expect that the Government
policy should have been a drastic policy, to
drastically curb the production of nonessential
drugs and expand manifold the production of
the relatively small number of essential drugs
which meets the health requirements of the
bulk of the population. And these drugs have
been very well identified by the Hathi
Committee.

The World Health Organisation has also
recently accepted that the number of
necessary drugs is relatively .small and has
published a long list of
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essential drugs which are needed in the other
developed countries. So, Sir, there are no
technological ~ barriers to  expanding
production of these drugs. This should have
been done in this country. And the production
technology required for producing this kind
of drugs here is not required to be imported.
The question of take-over has been rejected.
And that is why it has elicited comment of
producing a mouse from a mountain of labour
and has expressed unanimous unhappiness
are resentment over the way the Janata
Government have mutilated the
recommendations of the Hathi Commission.

There are two major points while Mr.
Bahuguna succumbs to the pressure of
multinational companies. First, the
Government has thrown overboard the Hathi
Committee's specific findings that the
proportion of foreign equity in Indian
subsidiaries of multinationals should be
reduced to 40 per cent, immediately and
progressively reduced to 26 per cent.

In respect of another policy enunciated by
the Cabinet led by the most pious man in the
country, Mr. Morarji Desali, the foreign equity
of 74 per cent, would be allowed in
companies engaged in the production of the
so-called high technology bulk drugs, and a
formulation based on that. It is a total
mutilation. Even then the other foreign
companies are to be allowed to retain 40 per
cent, foreign equity which is more than
enough for the multinational companies to
keep control over it. So the major problem,
the basic recommendation, the crux of the
Hathi Committee was knocked out.

Secondly, the Government had agreed to
regularise  the capacity installed by
pharmaceutical companies including the
subsidiaries of the multinationals in excess of
the licensed limits. The excess capacity for
production of even household remedies and
non-essential drugs like throat-lozenzes,
aphrodisiaccs  and
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tranquilizers may be allowed to be regularised
so long as the ratio of production of bulk
drugs together with formulation is less than
1:5 in the case of foreign companies and 1:10
in the case of the Indian companies. In other
words, Sir, what would this mutilation lead
to? In practice this so-called equalisation will
mean legalisation of their illegally installed
capacity. So, how are they hurt? In the
beginning | described the stranglehold, the
grip of the multi-nationals over our drug
industry. They get fabulous profits which they
keep. The Hathi Committee made certain
basic recommendations and those basic
recommendations have been knocked out by
the Janata Government. They are completely
rejected by the Janata Government. The other
Government also rejected them although they
did not say so. So, Sir, in this way | find that
Mr. Bahuguna and Mr. Morarji Desai are, till
today, members of Mrs. Gandhi's Cabinet
because they are following the same policy.

SHRI ARVIND GANESH KULKARNI
(Mabharashtra): | think you are now making
bold yourself...

SHRI KALYAN ROY: Thank you, Mr.
Kulkarni. I am always delighted to hear your
voice which was absent for a few years.

SHRI ARVIND GANESH KULKARNI:
When you were on that side...

SHRI KALYAN RO,Y: Please go though
the speech, Mr. Kulkarni and then you will
certainly agree with me. | would like to stress
again that because of the foreign competition,
we had to take deputations to Mr. Bahuguna
every day. What happne-ed to Bengal
Chemical? That became sick. There was a lot
of shouting, there were a lot of representations
and a lot of appeals and ultimately the
Government of India took it over. | think its
performance is improving. Again, the other
concern, Bengal Immunity, one
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of the pioneers of our pharmaceutical
industry, has become sick. | think Mr.
Bahuguna is aware of it; tele grams have been
sent to him. This is one of the oldest
pharmaceutical concerns in this country,
producing certain very essential drugs and
how it is on the verge of closure. They
cannot do it. Poor Indian firms, without
collaboration with multi-nati onals, cannot
complete with them and you have not able to
create a situation where | can complete with
the result that | become sick which ultimately
leads to closure. Then the workers go to him
saying, " Please take it over." "Where is the
money?" | think the Janata Government is
com mitted for ever to private capital. "I
cannot take over all the private capi tal
because it goes sick,” Prime Minis ter says.
He has to reply to this specific point. | am not
giving a sort of rough and ready lecture. These
are the points which are irritating us. 1 would
again appeal to the Govern ment. | would not
appeal any other person. | am appealing to
Mr. Bahu guna because he has shown where
courage has to be shown, in certain cases. |
am appealing to him to re
view the decisions of the Cabinet

which are anti-national  which are
pro-monopoly and promulti-
national. The decisions, as  they

are, will throttle the indigenous drug industry
and perpetuate the stranglehold of the multi-
national companies who, for ever, will reap
200 per cent and 300 per cent profits and who
will neglet research. What is the main
allegation against the multi-nationals? All the
formulations are made in Zurich or Geneva,
London or Washington D.C. an<} sub-
standard drugs are dumped here. This is the
situation and this is the difference between the
developed and the developing countries. Our
scientists are forced to go to departments there
but they cannot them to take up jobs in their
research get jobs in the multi-national compa-
nies here. What is the solution to balance this
imbalance? There the Hathi Committee gave
certain ways, certain paths. It is obvious that
the
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way you have accepted them will also go
against the public sector and it is a shame.
Maybe it is true to your ideology that from
now on there is no public sector. But the
public sector is the only answer to the basic
problems of our country, in particular relation
to life-saving drugs.

My second point is in relation to the second
empire of which he is the King, i e. the
Petroleum Department. Here, Sir, | will
confine myself to one or two points. You have
the Hindustan Petroleum Corporation, the
Indian Oil Corporation, Caltex—all these.
Here, in this House, Mr. Malaviya had as-
sured that, in respect of the huge disparity in
the salaries of a high official and the lowest
paid worker, something would be done. In the
coalmines or in the steel plants the officers
are being paid uniformly. There is no dif-
ference in the salary of a top officer in
Rourkela or Bhilai or Durgapur or TTSCO.
Nor is there any difference between the salary
of an executive working in Nagpur or Asansol
or Dhanbad or elsewhere. A uniform salary is
there. But here we find some officials getting
Rs. 8000 as the salary with all the
perquisites—the best flats, the peons and the
chaprasis—and ethers are casual workers.
This discrepancy does not prevail in any pub-
lic sector undertaking. The best thing would
be to bring about a uniformity in the pay-
scales and removing the disparity which is
there because of the domination of the foreign
companies in this sector.

The second point here is regarding the
drilling aspect. | have some criticism,
although | do praise what has been achieved
by our technicians by their co-ordinated
efforts. | do not want to minimize my
appreciation for the good work that they are
doing— they des;rve some praise also—but
something is also wrong somewhere. Has he
looked into it? We have submitted a
memorandum to him. There are two or three
areas about which | woulld like to draw his
attention. One
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is about the ONGC drilling at Bodra,24
Paraganas. ONGC decided in April, 1965 to
start the drilling opera tion for oil exploration
in this area by drilling an area at Bodra—it is
in the south of Calcutta—upto to a proposed
depth of 5000 metres. The well was suddenly
abandoned after drilling up to a depth of 4200
metres because, we are told, it stuck up. The
dril ling was abandoned and the targeted
depth remained untouched. The Highway
showed the presence of Natural Gas in high
pressure zone. Yet, Sir, no attempt has been
made to start the drilling. And in this
way 69 driling operations were sus pended.
The second is about the drilling at Baku'ntala,
in the same district, 24 Paraganas. Here, a suit
able well was to be (jug, as a result of a
seismic survey, up to a targeted depth of 4500
metres. This was in November, 1973. ONGC
had to drill it in order to explore the
possibility of getting oil- Then, what happen
ed? No action was taken to procure a
powerful drilling rig. It was, there fore,
decided fo divert one drilling rig from Assa-m
to Bakuntala. An other well was released at
the same time at Galsi, which was to be dril
led ~ *3 old rigs lyi'ng unused. All this had to
be suddenly given up. My main criticism is
that it had been left without reaching the
targeted depth. Maybe | am wrong. | am
not a technician. You proposed to dig up to
5,000 metres, but you aban doned drilling at
these places. At Bodra, Bakuntaln and Galsi,
without reaching the targeted depth. Why is
it happenings so many times? Take,
for example, what is happening in the

Diamond Harbour. The actual spud
ding was started on 6-10-1977
at the Diamond  Harbour point

released by the ONGC. Then

it developed some complications. Here
I would like Mr. Bahuguna to have a
thorough  inquiry. It developed

complication due to inefficiency, improper
supervision and sikll. Has there been any
enquiry into it? Sir, in relation to the
Diamond Harbour drilling it is learnt
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that at the time of resuming circula
tion before cementation at the depth
of 187 metres, the casing pipes par
ted. And it yas not shown. Number
two, Sip, proper detection was not
«nade at the time of circulation as
the circulation was not made step

by step and was allowed to run
rapidly  without considering the con
sequences. The  circulation was

established before 60 atmospheric
pressure. What are the reasons? The
float collar was not acted properly.
Though it was recorded in DPR that
the casing pipe was posted at 60
atmospheric pressure, there are
doubts whether the atmospheric pres
sure was that

Complaints and allegations in relation to
Diamond Harbour are going on. The
technicians and high officials deployed with
the ArmcD Rig are not properly trained and
capable of running the machines and equip-
ment aVij also proper conducting the whole
drilling operation with the sophisticated
electrically operated Artnco Rig.

Sir, as | pointed out, so far as exploration is
concerned, it is not that we rush into a certain
area, spend a lot of money and suddenly
withdraw from it. | have mentioned Bodra,
Bankutala and Diamond Harbour. What
happened actually? When the recognised
unions are making allegations and the
allegations have been handed over personally
by me to the Chairman or the Vice-Chairman
of the ONGC, Mr. Prasad whom | met last
month—I happen to be the Vice-President of
the  ONGC Union—unfortunately, nobody
agrees to discuss with them. There is no harm
in our discussing them with these technicians.
They are also technicians. How are you go. ing
to take them into confidence All the the
intelligence- and all the skills may be
monopolised by those
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officers who remain in air-conditioned
offices. | do not grudge that. The monopoly of
intelligence is concentrated in Delhi and the
Head Office at Dehradun. | say that when it is
toeing criticised by the workers, something
has gone wrong. Why do you not ask them to
sit down with your officers and discuss with
them? | would not have made allegations
here. Now, when | make allegations here, |
would ask Shri Bahuguna t0 satisfy me point
by pointj otherwise there will be a series of
questions and discussions in tbe House, and
the time of the House will be taken.

Unfortunately, this is the reason why the
labour in the country is dissatisfied. Tension
is developing whether it is in the ONGC, the
Telco, the HEL or the Coal India. They think
that the labour is there only to ask for wages,
for giving them quarters and for stopping
retrenchment. When they point out corruption,
inefficiency, improper dealing etc, then the
officers get angry at them and tell them that
they are not there to discuss these things. This
attitude persists. Because of this, | have
personally handed over to Mr. Prasad a copy
of the allegations. He gave a very patient
hearing. | have full appreciation for him. But,
after that, there was no follow up. I would like
Shri Bahuguna, if it is not possible for him
today, later to give us in writing what went
wrong, why the targeted depth was not drilled
and what are the possibilities. We have 'been
told that the entire Calcutta is floating on oil.
But no attempt has been made to find out oil
there. What is the difficulty? Is it congestion
or urbanity or lack Of sophisticated equipment
or is it that the information which was given
to us by the Soviet experts was a tall claim not
supported by facts? All these have to be
thrashed out because they give rise to mis-
givings.

3P.M.

Sir, before | conclude, again in relation to
certain demands of the workers, | would like
to point out a discrepancy. This question
also I have
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raised earlier, and this is about the
representation by the ONGC Workmen's
Association regarding enhancement of house
rent allowance. It came up in this House on
the 27th  February, 1978. Sir, Calcutta is one
of the costliest places in tne  country. You
cannot rent a room anywhere downtown or in
the suburbs for less than Rs. 150 per month.
And yet, Sir, there is gross discrepancy
between  the house rent allowance which
is paid to a workman working in the Calcutta
ONGC office and the house rent allowance
which is paid to a  workman working in the
Bombay ONGC office. There is a huge
difference, although the workman
employed in Calcutta has to pay the same
rent, if not more. In Calcutta, if the pay is
below Rs 100 p.m., the workman is paid
Rs. 25 p.m. as house rent allowance. In
Bombay, if his pay is beiow Rs. 100 p.m., he
is paid Rs. 30 p.m. as house rent allowance. In
Calcutta, if his any is above Rs. 100, then he is
paid is 25 per cent of the pay subpect to mini-
mum of Rs. 30 and a maximum of Rs. 500
per month. In Bombay, if his pay is above Rs.
100, then he is paid 30 per cent of the pay
subject to a minimum of Rs. 35 and a
maximum of Rs. 600 p.m. Mr. Bahuguna
stated that this is because of the guidelines
issued by the Bureau Of Public Enterprises.
Now, the Bureau of Public Enterprises
may be stupid. Do you like to be stupid? Is
it not your duty to satisfy your workmen, to
remove the gross injustice donetoa  large
section of people? Is it not leading to
dissatisfaction? So | asked the Government
whether the Government had any proposal to
enhance the house rent allowance in
Calcutta to bring it on par with the house rent
allowance in Bombay. We do not want
more. We want the same thing to be paid
uniformly all over the country. For
instance, in Coal India Limited, the same
scale of pay Js given and  the same rate of
house rent allowance is paid. In the steel
plants, the same rate of house rent allowance
prevails. Why are you only stubborn to follow
the stupid guidelines of the Bureau of
Public Enterprises? Why So, this
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anomaly has to be rectified. So, Sir, my last
point....

SHRI H. N. BAHUGUNA,; You are laying
a big trap for me today,

SHRI H. N. BAHUGUNA; You are not
know. | know you have always been able to
manage to come out of all kinds of traps.

Lastly, I know the difficulties of going into
off-shore exploration for oil. Sophisticated
equipment, machinery and all kinds of
technical know-how are necessary. My only
request to the present Government—as it was
to the past Government  also—is to be cau-
tious about jumping into collaboration with a
foreign multi-national. I know the
difficulties. 1 am not minimising the
difficulties, nor am | claming that India has
everything, all the know-how, at the
sophisticated machinery. You have to go in for
technical know-how. But beware: have certain
conditions whereby we do not have to face a
situation of the type we are facing today at
Tarapur where they can just forget to violate
an agreement. The Prime Minister has
today solemnly said that we have an
agreement anc> there are provision. But Mr.
Carter can stop it.  And Mr. Morarji Desali
says "l dO not believe in tit t°r tat". Please see
that we do not n&ve to face this sort of
situation once again where we would be at the
mercy of some foreign Government, or at
the mercy of foreign multi-natiovial
companies. This isthe bitter experience,
particularly in  our relations with the
United States  which still thinks that we
should only confine ourselves  to
export of raw  materials and import of
sophisticated goods. They are not happy with
our industrial development. The  thinking
of some  Americans  senators and the
thinking of Mr. Charan Singh exactly
coincide, that we should not develop-heavy
industries, that we should only export, jute,
cotton and coal and import sophisticated
equipment. And if we start developing
ourselves either in nticlear technology or in
any other
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technology, then comes the answer that you
are not getting the raw-materials any more.
An yet to our utter shame we find Mr. Desai
refuse to recall the Ambassador. Let us not
face this situation any more.

Lastly I come to the question which is
agitating the housewives very much and we
raised this matter even in the past, and that is
the question of cooking gas. We want that
coal should be conserved; coal should not be
wasted because, after all, that is the only fuel
that we have, and our fertilizer plants may
have to be based on coal in future. And then
we have to popularise cooking gas. Now, the
cooking gas is not only expensive, it is not
available. When one suddenly finds there is
no gas, one immediately tries to get it from
the dealer; but the dealer takes T4 to 15 days
to supply the the refill. And then often
accidents take place because the cylinders are
defective. Has the honourable Minister gone
into this question- If not, he should go into it
now. That is all J have to say.

Once again with folded hands 1 would
appeal to the honourable Minister not be to
satisfied with the muti-ation has done to the
Hathi Committee's recommendations. He
thinks the way he has accepted the recom-
mendations will meet our immediate ends.
Unfortunately that is not so. | am repeating it.
I am quoting from one of the leading journals
of the country. It said, the impact of the
decision of the Janata Government in terms of
expanding the production of the most vitally
needed medicines at prices which bear a more
realistic relationship to the purchasing power
of tne majority of the population than at
present, and the closely related objectives of
regulating the operations of the multinationS
drug companies ir ;he country, will be
minimal or evf-actually negative because of
the deci-sition to modify the Hathi
Committee's
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recommendations in the
Government has done. So it should be
scrapped and Hathi Committee's
recommendations should be implemented as
they are. Thank you.

way Janata

@ifww aar wmA W IdTE
s # TisneE) (st advee faw)
THEAGEA, § 77 wAws s g F
q ;;p;.i' HINFT Fa= I3 aF 77 A5

AL A SETRE S F1EF A GE 6T
AT S FEA A F AT gEA A

FAM F A7 A g € W7 A H
aql ¥ =0 @17 1 FT A€ § THF
717 H 8 AT q, AT AW AT 3 {F
T AT ATAT HEE 1 W WA 4
fa 3 ozl w23 1 gw =@ siaan GEl &
HORTCGAT R a1 9 e fqans
# (Ao I g AL Fa-—F S 21 HET
v5T AT 1 A Farar & g5 3w § A1
% AT § IHE 80 A% farg-
A #7120 A7 faw @1 g2 faams
FRATAT &, Torf1 famaT & w1 a1FT 20
AxET A 100 ¥ 80 fasEt £1 9120
ars fadT & 1 4E 1T BT S N
FRIFAE | THF 1T FHT 5AGIET AT
aler forady &g A9 g|T & Swar
40 FHET T FAF 0 F 55 fuat &
Ty AT E | =iE ¥ 5 fAwey 0w we
F =T AZIEAT £ W welw gm
w 18 fvamnyg &z ufa ez 7t 51
fom ST E TR 9% AT SINS1T [T
=1 SATEIAE q5F FI AFq AIEE FE
g & A7 2 d o simar v & s
F1 Aifaal T AT F7 7 F qm wig
£ 97 Z90<T AW A F Hig 721E q FH
q1 gz AFTEETE A1 §HIT 0 F TH1
WAY G | 3% 9w A w91 f diw
T e g fFar | g% A ueT | ®
wrrAA A g wT or T wE
T A1 4T § % sz gw @n gF & &1
w4t 377 9 & a7 47 grea (507 W g
A1 3% 374 7 % &7 a1 1% F97 Ay



141 Discussion re. Working
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za F1 frwd 7 F garaa 7 3fz g€
Z| I a® & a7 6 A%y AfE wEAA
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s faorefv &Y ¥ A7 aga a0 F
g€ foa am 7 gE g a1 47 6§
FY g 10 GFETEN STAT | ZH SyTET
g &1 FeAE 4 7 | T oA §
FEFZ F AR F 1977-78 F 1 A
qiFr TE 47 I 8 ATT 27 TN
T AT | THET 4T 6 A 70 THIL
T FEA T 1 AT 57 EAIT T AT
fagw T FmAT U1 § AT FIEEE T/
faew @ & AFTET § §9 w6 SesT
40 ST SATRTERTE | TF SFTTLEH
HAA AR WAEZE | TG gg @
FF 97 wEEE AT q ot A FY
FE AT AT E sERT Wi £ fR ¥ 7
WY &1E ¥ Frome wifum § s =g
WAl FT EX 1% § TN F41 T 9@
£\ TR FEFTEUE | ITHET UF Al
ooy 747 af & =T o f1en ) frger
g & TH AW AT F TOqEA § AR
gar, SR A fram g = memr F
24000 ZF Fr FHT AT TRTET Hga
SwaT AT THY 7. g% a1 A1 gAIT 57 97
wait 713 | a7 zafAm gf wEitE AT
FrAge, AR, famameae gfasi &
faset AT FATEE L 17000 =7 #
FHY AFWT § AAZT THET W GO
§ 43 fefl #r gzaw & FTow g
36000 2T F¥ FHT F77 fvare e zrd
iz H IO AT FTO0ZE ) 10,000 2
FT FHT ZFATT FICAH 4 FHOATAT H
&F HrEw iw faaw F v Fgd
1,13,000 2T KT FTHIADITFA AT TT37
gaT a1 gfrTiz TeaT & wroor 3E 3
W a® F g gwr §1 dfw wolay
T HTHAT &, FTEATI FTHAATE | 395
T a@E TAEA A 81 A1 IFH fadr
FHT TS, TF I FTHTU T FoAIE
& foema & 3o awan & g R
T AT 77 | wRERE F FJeqrAA F oA¥

|
|
|
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50,000 T A FA g Ty gER)
agt § ag W@ yeaw w3 fooswar &
ITIR F A7d § AT a7 F wrean
g1 mw AR E gy A wTan
Efdguaram g 1 7 wean fred
#1948 8 Wfawa 7 I 37 A0 92
FT 46 2 gfqua I9€T AT =HiET
eTwar 41 g% Jeqred frw F o sewr
JETRA g2 TET 8 FEL A4 A
FITATT § AT W) wFArE S Agf 70 £ |
fres @ 3°H HHiEfa awar =1 26
gfeore % w07 Iearaw fivar o1 78 Wy
7% 7T 36 Wfawa aF g1 war & A
W1 'FEgw FAE § ¥ frew amw
79 wfeere w7 5% a7 83 gfoww aw
T T GHAT T TEAFAT FL qT0
I zwazgm s A A fFE 86
afawra &% 3=7ra &1 AfFA ag 74 8t
TFT | IET FO 47 fR Fw AT H
fawar ¥ F=AT 1 7€ 1 TAL FAOU
& st oz & frar wwTE 0 T,
ATET &9 ZwTY T FvaE 08 § faerr
100 Tieorg % veqre+ faet 31 &=
awer & i o 7t o i et
# A1 AWET FW ¥ § 4T A FTCAN
AT WAL F S F g § § wwAr
quAT FT TEANA SF ¥ Af F#7 am
afex ¥f 77 & Frmm a1 faa fa2
FTra™ g 39 fowaard fem oo s
A TSI EAT 1T W1 AT ATA
FTea § war gy waar qref
FI GTHTT TT AT S0 AT ETF 7T I |
7w ag 74 F74 fv A Saerewe FEAN
£ 7 afzar e 3 @ # o gw 394y
ez aa srdae 1 7di aw a7
TEY AR | F gATT FAW A4} § ATHFA
TH & §19 °T9 W I A FgA Iy 3§
frr R Famgaow g § 97
A § % faowa ¥ fed § 1 zafem
WY T AT YTAIAAT F AT g T&T
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s faamr 3 < f o FRE™ T E
o aff gzt Ot g B
garea ¥ fom ag o fawelt @7 R
T AT & THET AT & 0 g AR
¥ 7e€ 9% § GHT JATT A FT T AT
aify Fufeg qrax qafz F@mar S
Fafzq qrav iz F T H A @S
A AEA ST F ww onfee fwar e
g & 3w ¥ Farey ave fawrelt & wream
F4T 73 £ A% ¥ wreami 0 Ay afzy
qTaE AT FT AT FIA T 9§ FICATT
AT e # F Fw@d @y | AfFA gwW
guad # fx fawet w1 daorm AT =me
& WEAM F IqAATH B QF a0 H AEI
@I AT AFAT | WAL AR N UF ABE
# T@T AT FIAT FT AT FAIRY AT A€
T ENT | FW 7 AT § G FeT
WA Z EAtgatm @ ¥ Az
Faer w7 FFIT 0% A &1 frear 2 w5k
o wEr wqar gfaan ¥ owE A
gt faar 1 ot gwr Ay 6oy
=gy et smo

Fafara &7 5197 ¥ a3 ¥ o5q
qg AT FTAT 41 I w4Y 7w v wrA
g ST AT FHT qIEwT FT LY SAT 4%,
uF  TrEfrE §3am adf gur e 47
T AT ATT GEHT T347 7F 23w 0aaE
FHET BT J2AT T77E 7F § AT 12y
Heqq FTE | 7 F37 Ar2fy=7 dz39
gt & afew fidgy WERm @ aET E
gw gead £ & a%faws &% sreq a7
AFTAAT £ F 70 5712 Fawraft & e
&1 qFEAT 4 F {0 747 7.7 A 0%
qCH AT DT I miE A Zwd avw
wefer owred 752 s 423 FAE £ )
&7 %1 73 fa8 7 sarew 7go afzar v
farat WYz e ) gaw #1748 afew
o 1 AT qOgAT vy Jwfge | ww
AT A =TE F AT F 0 0F 9303-
quf 39 X TEH AT A FTET 9
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g arE § | & FTLET F AT &Y
AT 12. 91 AT ARE A w1 wlafEa
IATET ZOM | g9 AT T HAT EH
AT T @ E | B AT F AR A
fammar mar & fv 97 82—-83 &% FTTEA
W INART F wegwrlad @ § 12 71
Z7 ATz WK 9 AT 2T 972 715
Y el T ST | g6 oG ST F F-
TR % &Y @ & |7 grd A fawan
aTAT R IfaGE d5 41 39F HATAT To-
TrE H Y g g7 g &1 3 FRa
Fea wETaer ¥ 71 FTCEA W qFAT
F AT HTTATT W 39T onar O A7 2q
ufer fomr g sqifar @tz 1 amEy
ugifordes gz warfea g 37 &1
¥ T WY W w74 &9 § afefory #7370 )
T 80~8 | GF F FTL@IT A &1 HAT
37 719 FT TFHIZ 2 HIT T AT EA
20-22 ATg ¥ F1 wigferm  eawar
gifae = 57 foad v a5 & 82-83
a7 B2Y 4 ATy FrwAT § FW A AT 12
T T w1 wAT Frardt w2 Ew 3
qHA § qren{dT g1 AgEr s Araar
Ffeamar i wa: § 91 wforg gaa wTHRT
aﬂ’l‘ﬂ%mﬁmm 75 (Interruptios)
FRAUA F AL § 7w w1 fF A7 A%
FFATIA AT FGAT | JIAT ATGAT 7
¥ 82-83 F 51 ATT zF ATEIAA
T AT A AT AMETE ) UF AT
FFOPINT AT 2 WK afz FEEEIET
FEAT & T ATTHT AT TEAT OF 57 3
FY aewnt A1 fromr gRit . #4AE W
T AR A S 1S g0 7ATE F77
=4 1T TTFRT AT | 7T FE FATIT
AT T4 5t 3 fgary F wmwrwA A4
g7 A1 4g 3w T v Ffa FY g 724
wIAT sty ) gt & @ ar g e
femma & gw == 73 2 forad 1 winr 2 51
QU FE HFETAHFIGA82-837F 79
EEATET I ST @E FOFTIEA ®
HIAA H A7 W7 813 & 664 7 97 |
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[t sAere faan)

AT A AAT 5 AT & @ FeafAar
WTTdYa 39F fAaa 77 Fopra wfrare-
ST AT FIAF FAATHT W7 et 6 AT
faar 2 | eaifaer $ifaafr, caifar moe
IFq7dz ¥ fAuawgaw & gdfaafor
FEIAT 7 07 TG TI0% F7 F7 A
T HA IT AT FTTATOR AATT F
Ig 7T R AIT AAHAT ZET FAOF
ud wrqA § O 59 3% 7 qgq gqrizy
Prar £ 4 K30 ITT F94T Y AT
gra AT # I77F forw F w w5 Ay
FAAE AN 947 7IFAT F) Fom AF
¥ AifwT frar #9891 qga wia w1
SAIAIATL I9% TA7 T Tq7 | 37 AW
¥ 7 Fadl goovverd 4 qF g ary
F1AA 2 P 3ieF faam F w10 799

ard sAaferi A gw g sad 7 7
ar fz=enta & Fdardy 9 75 949 § 4
3T TI7 AT & T TI9 TT &7
Frar o 57 w15 wradify 7Y o7 3few
ATT T FTAMT AT 3FTF fre AT
I 339 frarAwa gEr e
wrarfesasios sz & isrlufaa
FATAFT T3 @111 wF ATAATAfT
F77 f7qz  F1 9T 47 A7 SAEY 2
F14 F fan 7 sy aogd @ gfear
FI GIFFT faedt swrar 73 9 7 39%
HATAT L TEAT AET AT 47 | 29T
* A FT UF 51T § 9T gy g 7
g (&= w13 7 3 997 12f wawT T4
T FLNT T T T 9T IATE
fraw w7 quaa wfzariyy w7 3273
feFay @rar & &1 agt F FregEt 5y g
T qT qad o & gy § afr &
YT "rHAT § oA Frorw F3 v &
A% | ZW aaaq § vwamfy o fF
F ST AT ZHT AT F IAET F AR

4 57 937 § T@T § 92 937 § fAw o5 i
ENT 1 2-3 AT ST FAT E IARY 6

l
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A T 7 TG FAATGAE | A
TATHATS ST ATH A AT g amwd
Tgd T qrAT W G1E AT H 9T qT
IGEY Frierar a7 7% &, 98 fam F1 )
TF 7 7z Faaon &1 fewardr gdy
g 74 &, sdvw AT w1 AfET WA
AT g arAFT? 771975
1. 1975 #¥ 1976 fame mr Afey
az g IaaT (SR 7 47 77 5
Y| W AN T B HAT AN H AT TRy
fFen FTEFTATET & ITFT ST T
s F i feadT ags w T §
3a¥ fgmra & 3o 712 a7 fae s
fF 397 20~-30 FFT F FIAT ATE
T & A 347 fgmra & aw w7 feaw
T FAF T2 F1Z AT AN AE )
1975 5 gz A= ArE 41 9T 1975 &
ST AT A0 H o /T AFI 074 T S
FITET ATZ T HTHT W1 E P qE A
Prami 7 =72 781 <1 a5 7 57 A7
TFI7 I WL & ITHT BFAT A1 27 AW
Ffaror garmrgrmar g1 q1ag FE
g1 aar & i gasT SraTor 77 A € 96
ot § ) w71 IET o T2 FY
Framt & arr fzar sto | zEF fag
gafeme sz &, #f7 dawm &
ATIIATETE |

uF fagrae 1 wf & 3w F wwF
H | vaYR AT AT FATL AT FE FTE@AT
Faw g P At dE E ) oE &
gn g faarqF guar F HTEnEA
gar & Fr o @ &) T 7 Ifmy
# 7% Az 780 w@ar | T T2 @
AT & AT A7 TAAT a7 FAT 2 5T T
qq ATFAT A AT AT E 3 AAT AR F
o a<g & Feat w7t & @ gfvrad §-
AR 34T T & e ag E sA AW T
=reaw foar a1, 717 7 andq o frg-
TrH § &R ¥ w1 18 UF "
§ 7t faerr & Fpar oY R At Ao
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¥ AT T FATATS ARG F AT
gardl Fenarfsal #1 9 gw @R 6
H1g 77 91 S0 AT EH GHAD & (AT
qiéf & Amt w1 oAg g sfq s
grrr o wTm A g P owewT argde
T AMI A WA WEA FA F GHA
¥tz a1 54 e F1 M 5T
a1 awar & fo gud argde ffaer a1
71 77 fzar ) afea qfs 17 T
FIE AAUTAT gAY @ 2 T fao
UF AIE | Ar5AE wfHF T w5 w7
AET &1 /FAT & | 39% fa0 wwaifas
THFT ATAAT FWO, FAZT FEAA G
ag frar st ®FaT 2| 99 % I
gifaT A g1 qoA fimd & argan sfaw
Twigrary & agfwwad 7 Fa
Fr ot TET T 7 TS wATH AT AT
afes MFATAT F 19 A TC EH AR
#1 fradt 2 framg s1wmarsw 2 gas
T TAVH FAT, ¢ AL 5 TH W W
far w97 £ a1 oF s or a9 T8
war ¢ afsa fiwe F oawm oA
ord @z AR AT STAaT 8 Al g Tl
FJET 9T JT vrart@%t‘qr:m%farq
FAT SH9H AT S0 |

afam &7 % § wg.m fr afwwi w1
FATA AW H W ET H AU E | AT
FEAW GHMN TN IEHITTEN
v =¥ fefasrs & wree o sd0
FITETT & AL T HAT G137 Z9T7
¥ 2, e 0 g ) wret wdl €7 747 30
#1 937 33w wreami 1 foamrargse
gfaaw & s wafgmfaar a1 difzr
gt wEAET FIOROE & a9
¥ 31 T ER gw AT wwoAifz ¥ o6
TR FT GOAT | TIETT KT ACE
F1E TaTaE 78 2 1 Aoy e gfaa
qIT FTEAT & AT FLHTT FHR A X
fan Ao g | 39 9 FTH FOH, AT9-
T 7% gaow frow & wfawfat &
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o #1177 g & Fu=ifal &
ot gw 479 I——fom wa g Efaw
woige AM & 67 gW wWwE 94 | fw
HUT HIEIT 1 8@ g fr wwa v o
sfemen & 7w 413 wwel s 9%
Aromas 3w &1 forg 7 faar 59

TAWRE & WY %d 7§ =T
gaw & FsH=ifegt o sfasifar
7 397w o & wvaz suaifgn
#r wfamifaat &1 =wd E5 wgan
fr fogim w1 34 ¥ wiww &
1982-83 ¥ wrewfabs s=1a %71
feafa & wget @ wgwa & o

Wl F WG H WIGH| GAFIE AT E |

SHRI ARVIND GANESH KULKARNI:
Sir, we have now heard the Minister of State
in the Ministry of Petroleum giving the
projections of production of 1982 as well as
the estimated consumption figures. Sir, at the
outset, I am very happy to say that in this
country the fertilizer technology has been
mastered by our own technicians, and whether
it is the Engineers India Limited or the Ferti-
lizer Corporation of India at Trombay or the
FACT at Alwaye, our technicians have played
a big rolev have taken a big stride in the
designing facilities being created and in the
technology being upgraded. It is a very
creditable achievement on the part of our
technicians as well as on the part of our
Ministry which is helping these technicians.

Secondly, Sir, I am also very happy to say
that this Ministry during the course of the last
ten or fifteen years, when rny party was in
power, took care to see that the work of these
technicians and technologists is not brought
under any political pressure whereby the
technologists would be frustrated and | hope
that his party will continue to do the same
thi'ng.

Sir, the same is the story with the |

progress and achievements of the Oil
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[Shri Arvind Ganesh Kulkarni] and Natural
Gas Commission. Sir, during the last three or
four years, as everybody is aware, due to the
oil crisis this country has faced and
experienced inflation having no bounds. But,
Sir, the offshore exploration by the ONGC
has achieved gre&t strides and it is to the
credit of the ONGC technicians that they have
successfully explored oil and their new find
from the Kerala side is also very admirable. |
hope within a foresea-ble future we shall be
self sufficient in the production of OU as well
as the associate gas.

Sir, the point that | want to men
tion is that the Minister must have
bee'n persuaded, | think, by the obser
vations Of my colleague, Shri Shyam
Lai Yadav, to believe—he might him

self be an agriculturist and know-
rag the position himself—that
the  perunit cost of ferti-

liser in this country is very high. He might
also be aware, Sir, that the per unit investment
cost in this country is alsO very high. It is,
therefore, very necessary that the Government
applies its mind t0 this problem, Perhaps, as
the Minister has pointed out, they are trying to
take a loan from the World Bank for establish-
ing captive generation units at half a per cent,
if | have heard him rightly. Sir, the captive
generation plants are also very essential,
which require our attention. But, Sir, if you
could divert some of those funds to the
investment in these new plants which are
based on high technology and, what you call
difficult technology, perhaps a great
achievement could be made in providing the
cheap capital for these plants. | would suggest
that priority should be given to the diversion
of this type of loan to the capital investments
m the fertiliser plants. I am myself not aware
of the position here. But | know in the
agricultural sector the World Bank gives loans
but with a stipulation that the Government of
India cannot reduce the rate of interest, which
must be as per the  Reserve
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Bank of India's minimum rate Of lending,
seven per cent, Or whatever it is. Thereiore, it
is for the Minister to check whether that half
a per cent interest bearing loan can be
diverted to the capital investment in the
fertiliser industry. If that is done, many Of the
troubles and the difficulties of the
agriculturists will be more or less overcome
on account of the low cost of fertiliser.

Sir, in this connection, | would also like to
point out that the Government very recently
on the advice of the Marathe Committee, if |
remember aright, devised a formula whereby
the new units to be brought into existence or
commissioned in this country are to be
subsidised Out of certain pool funds from the
old units. Sir, | am totally against it. As a
member of the Board of Directors of the
Indian Farmers Fertiliser Cooperative, i
opposed this.

[The Vice-Chairman (Shri Shyam Lai
Yadav) in the Chair]

Sir, it is just like robbing Peter
and paying Paul or robbing
Paul and paying Peter. The scheme is
like this, that a formula by which
the new units are costly units and the
old wunits having low investment, the
capital  being depreciated.  For
example, the cost of production in the old
units was say 'X' and in the new units it is X
plus 5 or X plus 10. The Marathe Committee
recommended that certain price has t0 be
fixed because the fertilisers are being mar-
keted under the Ministry Of Agriculture. |
know that. It is not the Petroleum Ministry; it
is under the Ministry of Agriculture and what
they have done is, they have appropriated say
Rs. 200 Or Rs. 300 from the 'retained price'.
The cost should be worked out on the basis of
12 per cent return. | do not want to take the
time Of the House and the time of the Minister
but as the Minister is responsible for it, I want
to bring it
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to his notice. We are in the co
operative sector and even in a co
operative  organisation we bring our
own 40 per cent equity in collabo
ration with the Government of India.
In  the private sector, the private
people or the manufacturers are e
required to bring in not more than 5 per cent

to 7 per cent and the balance comes from all

these financing institutions, that is, the public

money, and that is going to be subsidised by

the profits from these co-operatives or other

institutions in the public sector which have

already gone into production during the last

10 years. Instead of that, | would suggest, give

them low rate of interest; | do not mind; you

reduce taxes if you want, and if you are really

true to your slogans that you are going to

reduce the c°st of fertiliser, then reduce the

taxes. What is the necessity for a co-operative

or a unit which is run. rang very efficiently, to

subsidise private sector units? | do n°t want to

say about a particular house; whether 'X'

house, or 'Y' house or a Government

company, whether the Zuari project in Goa or

some other project in Ka'npur. These houses

a/e beVng subsidised at the cost Of other effi-

cient units. As the Minister rightly pointed

out, let him devise a way, provide a low rate

of interest if you have funds fro>m the World

Bank. This is number one.

Secondly, Sir, if you have not such funds,
then give them more depreciation allowance
or development rebate, because you have got
that type of a scheme for the modernisation of
the new sick units and you are giving them
loans now-a-days at seven and a half per cent.
That is the way it should be done. Robbing
Paul Bfa™ paying Peter is not a proper policyj
because thereby you are making old units sick
as they cannot make profits and this is
affecting the old units, particularly my
organisation, which is a co-operative unit,
which is one Of the biggest unitsin  the
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Asian countries a'nd which js a very
efficiently run unit. That is why, | a-m
pleading with you that a review should be
undertaken to see whether this type of
formula would encourage these new units
further. There are other ways of encouraging
the new units, "not the way of robbing some-
body and paying somebody else.

Sir, the next point which | want t0 bring to
the notice of the hon. Minister is, we are
manufacturing this nitrogen. Some figures
have been given by the hon. Minister; | can
also quote many other figures. Nitrogen or
Potash or what you call NTO or PTO 5, all
these things we are manufacturing. But, Sir,
has the Ministry applied its mind to the new
technology an<j a new type Of fertiliser being
used in the foreign countries? Sir, perhaps, the
Minister is aware—because | have myself
written to him 2 or 3 times when | was not a
Member of Rajya sabha— in the whole world
now, the cost of fertiliser has to be brought
down; otherwise, it will be difficult to meet
the high cost of food. The difficulty is, we as
the agriculturists have seen in Denmark, in
European countries, in the U.S.A. and in
Japan, nitrogen is directly injected into the
land. Has your Ministry really applied it*
mind t0 this new concept of injecting
Ammonia directly? Sir, we have made an
experiment in Maharashtra in various co-
operative sugar factories and agricultural
institutions whereby we find that this direct
injection of Ammonia is not only cheaper— it
comes t0 about 70 per cent of the cost of a
standard unit of Nitrogen— but it also raises
productivity. It has been worked on sugarcane.
Our finding is that it gives better results. It is
cheaper. We have worked oH cotton. We have
worked on wheat. We have not worked on rice
because, in Maharashtra, rice is not a staple
crop. We can conduct this experiment in the
rice-growing areas like Tamil Nadu, Andhra
Pradesh, Karnataka and s° °n where this
can
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[Shri Arvind Ganesh Kulkarni]

work. The point is that this type of technology
is a new technology. But there is a vested
interest not only in the world, but in this
country also. This is the vested interest of the
old conventional manufacturers of Urea and
other compound fertilisers. Sir, 1 know Mr.
Bahuguna is a dynamic person. He can not
only give a new lead to his Ministry, but he
can alsO give a new lead to the fertiliser
consumption pattern in this country.

SHRI VIREN J. SHAH (Gujarat): To the
entire Government?

SHRI ARVIND GANESH KULKARNI;
We will give our views on that. Do not
bring in that now.

SHRI VIREN J. SHAH: You want him to
give a lead to the entire Government or Only
to his Ministry?

SHRI ARVIND GANESH KULKARNI: |
do not want t0 go into that. The point that |
would like to make is that this application of
Ammonia directly is a necessity. This is a
necessity in this country. If it is found
successful somewhere, then, in the States of
Punjab, U.P. Maharashtra, Andhra Pradesh,
Karnataka, at least in these four or five States,
and even in Tamil Nadu, it can catch fire. But
I would like to make the point here that the
conventional manufacturers have a lobby.
They have a lobby in other countries also.
They are coming Out with some stories that
this a hazard. For that matter, even to live in
this country or any other country is an
everyday hazard. Somebody may topple you
down by car or by cycle. The agriculturists
have now become more sophisticated to
acquire this type of technology. They know
bow to deal with these hazards. Of course, |
do not say that you would gain in a big way.
We tried in Maharashtra of putting in an
Ammonia plant. His Ministry supported this.
The Ministry of  Agriculture also
supported
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this. But it was the great IDBI
which  did not support this. They
say that this is wvery costly. This is
because the advisory committee  of
the IDBI js composed of the conven
tional -manufacturers of Urea and
other routine fertilizers. They are not
prepared to take the risk because
they think that once this proves suc
cessful, the O0Ild technology will be
slowly replaced. The plant manufac
turing  unconventional  pesticides  are
also opposed. They think that the
other  plants  would be  scrapped.
Since | have got limited time, | would
only make this point. It is for his
Ministry to try this. We have got all
the equipment. The IFFCO was
giving Ammonia also. Only the IDBI
turned down the proposal and that
is why this effort has been killed m
the bud. Now, | would request you to
make an effort in the co-operative
sector. We will support you.

The third point which | would like
to bring to his notice is the entire
approach of the Petroleum Ministry
on the fuel policy. Now, we are
exploring for gas and other things in
Kerala, Maharashtra, Gujarat and
other areas. We had aft old think
ing—as a member of the Congress

party, | was also a partner to that—
that coal-based technology was very
costly. Now, | would request you

that the tilt which was given to the
coal-based  technology  should aSain
be reversed and it should be brought
back. The gas is cheaper. You will
also get fertiliser at a wvery cheaper
rate. | do not want to elaborate on
this. You understand what | mean.
This type of fuel policy should be
evolved. We should reverse the
decision which was taken earlier for some
reason. In those days, it was thought that
Naphtha was very costly. That is why we
thought Of coal. Now, this gas is there. We
should reverse the decision and we should go
back to the coal-based technology. Then, Sir,
there is one more point which | would like to
bring to the notice of the Minister. | do not
want
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to spettd TOY time on 'drugs' as many of my
friends have already spoken on it. | only want
to point out about the policy on drugs. In the
morning Shri Bahuguna made a very assertive
attempt to convince the House that Tarapur
was selected on some technological grounds,
etc. Again | will say that this is not a proper
site. It is a costly site. | am not a technician,
but I would request Shri Bahuguna not to
come under political pressures. | do not want
to name them. This is my first day in Rajya
Sabha after two years,

SHRI H. N. BAHUGUNA,; And this is your
first attack on me.

SHRI ARVIND GANESH KUL-
KARNI; There are politicians belonging to
both the parties. 1do not want to name
them. On the ground of environmental
pollution  they are trying to see that their
lands are not acquired.  Therefore, | would
like to request you to take a decision in the
national interest. I am not going to be
provoked to name the persons in my party or
in your party. He knows it better.
(Interruptions) | wanted to say that
Tarapur is not a proper site. You go to Usar.
That is a proper site. It is no use talking
of environmental pollution. Even in
foreign countries people are living in those
conditions. Do not get panicky
unnecessarily. Have a pragmatic and rational
approach. Do not get afraid. You know
where the shoe pinches. Therefore, for
Heaven's sake take a proper decision.

Now | come to the last point. Mr. Kalyan
Roy also tried t0 make a point and | only want
to say that you must restrict the import of raw
materials for manufacture of drugs. Whatever
may be the Hathi Commission's Report,
whatever it is, you have brought in a
pragmatic policy. Still | would request you to
reduce the limit of import of raw materials for
manufacture of drugs. | do not know whether
the multi-national drug
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lobby has worked on the administration or on
the politicians, God alone knows it, but still |
would like to say that if you really want the
villages to be properly provided  with cheap
medicines then new orientation has to take
place. Mr. Kalyan Roy was stating that
only about 200 formulations are required for
about 80 per cent of the drugs. That
information is with us also. It is also a fact
that you have given sufficient encouragement
to Indian drug  manufacturers. | do not deny
that. But the point is that these multi-
nationals are at present, even under your new
policy, going to import massive raw materials.
The pricing is also their concern. For that
purpose | do think that it will be better to cut
their quota of importing raw materials. You
should ask them that within one or two or three
years they should be able to manufacture all
the drugs from the inputs available in this
country.

Now | come to the pricing of the ICPL
products. These are high-cost products
and most of these products are subsidised by
the masses of this country. You should see
that their pricing pattern should be such
that the poor people in this country should be
able to pay that. Ten per cent elite of this
country is being fed by these products.
They are not going to manufacture
ordinary drugs, like

Vitamin B and other  simple drugs. So, for
that purpose, | would request you to have a
review and rethinking on that matter.

SHRI VIREN J. SHAH; Mr. Vice-|
Chairman, Sir, 1 am sorry | came a little late.
But I heard the hon'ble Minister of State very
forcefully explaining some of the items
concerning his Ministry and the legacy of the
past which, unfortunately, this Government
will have to carry across for some time.

This is a very large Ministry involving
thousands of crores of rupees of investment
and hundreds of crores of 1 rupees of
expenditure every year and
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it has an impact on the life of every person in
this country—whether rich or poor. It is not
my habit, but | would join my hon. friend,
Shri Kul-karni, in saying that for a Ministry
of this importance, it is good to have men like
Mr. Bahuguna and his colleague, Mr.
Janeshwar Mishra, at the helm. Though I did
not know them very well personally till 1
came here, or rather till they came here, or we
came to power rather...

SHRI H. N. BAHUGUNA: Together.

SHRI VIREN J. SHAH; But | had heard a
lot about the hon. Minister and | had seen the
hon. Minister of State in other forums. | have a
feeling that certainly a lot of dynamism is
being imparted. But dynamism alone is not
enough. | think some radical departure in the
way of governing will have to be made. |
congratulate the Minister for stating in his.
report that already certain steps have been
taken and certain reorganisation in the Ministry
has been done to dispose of matters quicker.
Some might think that they are slightly
cosmetic. But certainly they are also necessary
and much greater impact in depth will be seen
only when one experiences and finds what
effect these steps have brought about in
changing the administration of the Ministry. In
fact, one of the greatest needs of our period
right now is to bring about certain radical
changes in administering the Government so
that much quicker decisions are made and
issues are decided and actions taken promptly
if we want to achieve what we have planned to
achieve for the people of the country. I am
looking forward to this Ministry showing a
guideline to other Ministries in how it can be
achieved.

The Minister has told us about the
reorganisation of the ONGC. | shall take that
up two or three minutes later. But in the
report there is a
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mention about an aggressive campaign which
has been mounted to discover oil and gas. |
hope that in his reply, he would enlighten us
as to what exactly this campaign is and in
what way it is different from the campaigns
of the earlier years. One would like to know
what sort of departures in Government action
are going to be made. These should not be
merely on paper but should be reflected by
some kind of specific results.

Sir, a Rs. 530 crores programme for Phase
111 of Bombay High and North Bassein has
been launched. This includes laying of two
Submarine pipe lines. Here is an interesting
thing— how it took three years in decision-
making over such an extraordinarily important
project. Use of gas is necessary for the
country. Oil and gas were discovered in
February, 1974. And it was only in May,
1977, after this Government took over, that
the specific decision was made to lay these
two submarine lines. It is interesting to note
that because of the delay in laying these lines,
for various reasons that | have mentioned, as
per a statement made by the Chairman of the
ONGC, Dr. Prasad, while delivering the
Chaudhury Memorial Lecture, the cost of gas
flared at equivalent prices would amount to
Rs. 22 crores for each year of delay in
completing these lines. So Rs. 22 crores per
annum is the cost to the poor exchequer and
the people of this country, on whom we keep
on levying new taxes. In this context, | have a
little grudge with my hon. friend, the Minister
of Petroleum and Chemicals, that his was the
first Ministry which reacted quickly to Budget
proposals of the hon. Finance Minister when
he immediately increased the prices of various
products of his Ministry which affect, by and
large, the common people. | would request
him to re-consider this particular question
because his Ministry, | think, can afford to
reduce the enhanced prices. There is a
reference also that one of these two submarine
lines is a line proposed for Gujarat. Would he
kindly tell us  when this
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action will begin because in this regard there
has been a report made by an action
Committee which was appointed by the
Gujarat Chamber of Commerce and Industry
and which consisted of eminent experts in
various fields including highly qualified
technologists and Gujarat Government
officers who submitted a report a few days
ago to the hon'ble Minister in which several
suggestions have been made. Among the
suggestions made is the setting up of a
refinery in Gujarat with a capacity of 3 mil-
lion tonnes per annum somewhere near Surat
based entirely on this Bombay High crude.

They have also recommended that
associated gas should be supplied
simultaneously with Bombay in order to
derive the maximum benefit cf the product
and immediate steps should be taken to
achieve this. | would like to know whether
any consideration has been given so far by
the Government and, if so, what specific
time-bound steps are planned.

He has mentioned that a working group has
been set up on the utilisation of the gas of
Bombay High. I should like to konw whether
the working group has given a report and if it
has, would he kindly enlighten this House
about the main feature of this particular
report?

In this regard there is a news item which
says that there was a proposal to set up a
sponge iron plant. It was an Indo-Yugoslav
joint venture. The Yugoslavean Rupee fund in
India was to be used. Sponge iron is supposed
to be very good raw material and cheaper
also, hence such plants are being set up in
various countries of the world including the
Middle east. We also decided to investigate
such possibility. But, unfortunately, this is not
likely to happen the reason being that the
O.N.G.C. wants to charge the price of gas
which is 3-4 times higher than the gas price
anywhere in the world. The cost of this
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gas should not be more than Rs. 250 while the
O.N.G.C. wants to charge Rs. 1,000 per
thousand cubic metres which makes it
absolutely prohibitive in making sponge iron
or using the gas for such purposes which are
absolutely essential. | have talked to the
Maharashtra Government only last week.
They are keen to put up this plant but they
were advised that it would be prohibitive and
it cannot make economic use if the gas is
charged at such an extortionist price. | am
surprised that the Minister who has the
reputation of being a socialist, a man who has
a reputation of being very fair can allow his
Department or this Commission to think of
charging such a high extortionist price. | do
hope that he will do something about this.

This morning the hon'ble Minister mentioned
about the reorganisation of O.N.G.C. | think
this has not come a day too soon. In fact, it
took the Government of India four years to
decide. The Report of the Ministry says that
the O.N.G.C. should be reconstructed because
this is one of the largest organisations having
a fantastic budget running into Rs. 550 crores
and employing 23,000 persons responsible for
one of the most important activities in the
country. | believe there was a report from the
Administrative Staff College, Hyderabad,
which was received two years back. | do not
know whether this restructuring that has been
done today is based on the recommendations
of the Administrative Staff College
Committee or it is something else. There are
three part-time government members. Now,
so far we 4 p.m. have experienced, Mr. Vice-
Chairman, that whenever there are part-time
Government members who are officers of
particular Ministries, very often it happens
that they act more like brakes than acce-
lerators or pace setters. They have a tendency
to make a negative approach and to that extent
also apply a veto. | would like to know from
the hon. Minister whether he is going to take
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any steps to see that these part-time members
will be productively effective, their presence
should lead to quicker decisions and avoiding
delays and not leading to a situation of veto
power and a kind of application of brakes.

He has also mentioned that he has set up a
committee with the Minister as *he Chairman
to make half-yearly reviews and it consists of
members who are not necessarily officers of
his own Ministry but from elsewhere also.
Would he kindly tell us whether any review
has been made so far, if not, when it is going
to be made and, if it has been made, what
have fhey found and whether this review is
going to be both at the level of the Ministry
and of the ONGC and other organisations
under the Ministry.

Now talking about the ONGC, | would like
to draw the attention of the hon. Minister to
one or two as-pec+s. | have been told that the
purchase system of the ONGC is very
peculiar and different from many other public
sector corporations. How is it that when they
invite tenders— Right must be done—and
when the tenders are opened, it is not
necessarily so that the lowest bidder who
meets the technical specifications and quali-
fications gets the order. Several months are
allowed to pass before the decision is made
and there are several such examples. | dO not
need to quote the examples. | could give them
to the hon. Minister if he wants to examine
them. He can find out how many tenders were
invited over the last two years, what was the
date of opening of the tenders and what v/as
the date of placing of the orders, why this
delay and what has been the cost tO the
country because of the delay; if the order was
placed on the day the tender was opened or
thereabout, maybe a fortnight or a month what
would have been the price at which we would
have purchased such materia/ compared to
the price paid
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by placing the order at a particular time and
how much we have lost and why.

Then we come to crash programmes. Crash
purchases are ordered because of delays of
several months and that again costs the
country more. In this very House, some time
back the hon. Minister replied to a question
about the purchase of defective drilling pipes
and he made a statement that if the pipes were
purchased from some other countries, Canada
or the United States, it would cost three times
as much. Now my information is that the
specification which he mentioned was the
Soviet specification and as per that
specification no other country makes them.
Other countries have other specifications
which are equally suitable because these drill
pipes are used in oil drilling all over the
world. The hon. Minister might perhaps like
to find out whether, if you buy as per those
specifications, the prices could be lower and
you have a larger area from whcih you could
select the drilling or casing pipes.

Now the second difficulty or peculiarity of
the purchase system of the ONGC i3 that the
ONGC takes upon itself the fixation of
exchange rate beginning every quarter. Sir,
this is the job of the Reserve Bank of India.
There is the Foreign Exchange Regulation
Act and perhaps the Minister may want to
find out whether by doing this there is any
violation of the Foreign Exchange Regulation
Act. Is the ONGC taking upon itself the
authority of the Reserve Bank of India by
fixing the exchange rate for every quarter in
advance which govems for the whole quarter?
I am told no other public sector corporation
purchasing imported goods does *his sort of
thing. 1 want to know whether the country has
lost or gained by this particular system.

Now, Sir, I am slightly embarrassed to
mention the point which | intend
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doing now. When you have done the
reorganisation with four fulltime members, |
would like to know whether in the present
ONGC there are members who are supposed
to be based in Dehra Dun but spend more of
their time in New Delhi than in Dehra Dun. If
it is so, what has happened hi the last two
years? The figures might be obtained by the
hoii. Minister to indicate who are such
members, how much time they spend in
Dehra Dun and how much out side Dehra
Dun. Again that is related to the cost and
daily allowance. That is o'ne part of the cost. |
do not -mind or to0 much grudge it. But |
think it has adversely affected the working of
the ONGC because Of the absence from the
head-quarters of sucn members, and this has
also led to delays in decision—making Or
wrong decisions.

Sir, now I will talk about the programme of
the Gujarat Refinery Expansion Project. It is
stated m the report that the mechanical
completion of the Gujarat Refinery Expan-
sion Project was going to be done by the first
quarter of 1978. The first quarter of 1978 has
ended on 31st March. Will he enlighten us
whether this has been achieved or not?

Similarly, about the Salaya-Mathura
Pipeline Project, the design and specifications
were to be completed by March, 1978. And
the construction of Viramgam-Koyali section
was also to be completed by March, 1978.
Have these two been completed? One more
question, if | might ask, is about the
environmental impact of the Mathura
Refinery. What are the findings of the report?
Has the report been placed before this House;
or will he kindly do that?

I may turn to petro-chemicals now hefore |
conclude. IPCL has been doing exceedingly
good work. Two years in succession, it has
exceeded 100 per cent of its capacity and pro-
duction.  All kudos for that. But
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there is a sad thing. There is a disastrous
venture of this Government in the co-
operative sector. It is called a Petro-fils
project. Among other things, it is going to
produce polyester filament yarn—polyester
filament yarn is too much in news today. This
Petro-fils project has been considerably
delayed because overlay is more than 100 per
cent. Then there is a mention in this report
that the project cost is being revised. Will the
hon. Minister tell us what are the final figures
with regard to the revised project cost as
compared to the one when it was conceived,
also the time factor when the Petro-fils
project was supposed to be completed as
originally planned and when is it likely to be
completed. And that is one part of it, that the
total invesetment is going to be very high.
The second part of it is that continuously,
because of

i this, the cost of the product that is going to
be made will always be high and again the
consumer of the product, directly or
indirectly, and the people of India through
indirect Excise duty, this that and the other,
will be financing this extra cost, Perhaps one
might consider whether it would not be
cheaper to the nation even now to give up this
project and think of other areas by which the
same product could be produced cheaper and
in the long run the country benefits.

Then, Sir, about the down-stream chemical
project, the past Government took vacillating
position. They could not make up their mind.
They gave certain licences for petro-
chemicals down-stream; they withdrew some
licences. They took one policy decision, they
changed that and took another policy
decision. | believe the present Minister 'or
Petroleum, Chemicals and Fertilizers wants to
move faster in that area, but now perhaps
there are not too many takers. Will the hon.
Minister kindly enlighten us about the
different areas of the down-stream petro-
chemical projects, whether it could be taken
in hand quicker and
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programme is he planning and  what sort of
new policy directive or change is he going
to impart?

I will say one sentence about the Rewa
fertilizer unit. I am not sure whether | got the
answer correctly when | asked him this
morning about it. | have authentic information
the Maharashtra Chief Minister—he per-
sonally told me; so | am authentic-very clearly
indicated to the Secretary, Department of
Petroleum, about twenty days back—to be
precise, on 2nd or 3rd April—that the Maha-
rashtra Government is not—I repeat ‘not'—in
favour of taking this project to Tarapur, that
the Maharashtra Government was very keen
that it is taken further south on the coast of the
Ratnagiri district or Alibagh, or whatever it
may be. And yet today the answer says that
the Government or the Committee has given
their decision in favour of Tarapur in place of
Rewa. Of course, it is a very wise decision not
to instal it in Rewa because of the pollution to
Bombay. As was rightly explained in the
morning, the chemical air pollution is terriffic
in Bombay.

Lastly, | want to say about the oil field in
Gujarat.

SHRI YOGENDRA MAKWANA
(Gujarat): Your colleague, Shri KuL Kkarni,
was saying something different.

SHRI VIREN J. SHAH: No, Sir, not
something different. 1 do not think that you
want me to agree with Shri Kulkarni in every
respect. | agree that it should go further down
to the south, not to Tarapur and not to Rewa.

Now, Sir, regarding the royalty on crude
oil, it is an injustice done to Gujarat. | do not
want to go into the details of the question and
whether the Act should be amended or not.
Eut definitely justice demands that there
should be a revision. The ONGC must part
with some of the extra funds which came
because of
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the increase in the price of oil by the OPEC
countries on account of Israel-Arab war. That
must be shared by Gujarat and Assam, both.

| have a suggestion to make for whatever it
is worth. Petroleum is aiso linked with energy.
Energy is very important. So, the Government
should consider having one common Ministry
for Petroleum, Energy and Coal. All the three
subjects should be dealt with by one Ministry.
The Ministry of Chemicals and Fertilizers
could be diverted of Petroleum. | hope, the
hon. Minister will convey my suggestion to
the Prime Minister or the Cabinet. Thank
you.

SHRI L. R. NAIK (Karnataka): Mr.
Vice.Chairman, Sir, at the outset | would like
to thank you very much for having spared a
few minutes for me to speak on this very
important Ministry.

I have no doubt that the Ministry of
Petroleum and Chemicals is one of the most
vital Ministries of the Government of India,
and we are very happy that the responsibility
of making this Ministry a great success lies on
a very important and dynamic person, Shri
Bahugunaji. We all know him and what he did
as the Chief Minister of U.P. What he did is
still ringing in the ears not only of so many
people in general, but of the Scheduled Castes,
the Scheduled Tribes and the minorities in
particular. It is from this point of view that |
want to say a few words about this Ministry.

I have heard with rapt attention what our
previous speakers have said' about this
Ministry and the ways and means they have
suggested to improve over some of the
important matters. Agreeing as | do with many
of them, | would like to draw the attention of
the hon. Minister, through you, Sir, to a thing
on which depends the success of his Ministry
and also on some of the other vital Ministries
of the-
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Government of India, and in this par. ticular
instance, | want to say something about the
Ministry of Health.

We all know that the commodities that this
Ministry deals, na'mely, the drugs, the
fertilizers and petroleum which are vitally
needed for the progress of the country. In
most of these commodities, today, it has been
expressed by some of our speakers that, we,
as a nation, are not self-sufficient, we are still
importing a good deal of them and our foreign
exchange reserves are spent for this purpose.
Of course, as the Hon. Minister of State has
very well said that some of the minerals are
not available in our country, and we would be
forced to import some cf them, especially
potash. But an attempt has to be made to find
the mineral in our own country so that we can
be self-sufficient in all these matters.

Some of the previous speakers have also
mentioned about the new technology to be
adopted to utilise all these commodities and
no doubt, the hon. Minister will pay his full
attention to what has been suggested to him.
But as far as the production of these com-
modities is concerned, | would like to draw
the attention of the hon. Minister to the fact
that he should have to take into consideration
the increase in population that is likely to take
place, say, by the turn of this century. New,
we have discussed this matter. For instance,
we have a target of four million sterilisations
every year. And this target was achieved for
the year 1976-77. And as | could gather from
a professor of demograghy in Bangalore three
or four days back, for the year 1976-77, the
achievement was much more than the target—
seven million sterilisations. That naturally
create” a hope that it would be possible for us
to control the population. But for the year
1977-78, that is, after the Janata Government
came into power, the target achieved is only
one million sterilisations. And it is suggested
that next year, with the weak-end policy that
is being followed by
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the Janata Government, it will be much less.
So if we are not able to control it, the
population of this coun” try by the end of the
century will shoot up to over one hundred
crores. Therefore, for sufficient production of
foodgrains, lots of fertilisers would be needed.
I request the hon. Minister to take this factor
into consideration. Either he should take steps
to strengthen the Ministry of Health or he
should see that adequate steps are taken to
meet this situation. It will be a very grave
situation. If this is not done, |1 am afraid the
Malthusian theory of population will be
brought into force and by that time, our nation
will be in a very grave situation. This is one
thing that | would like to suggest.

The other thing that | would like to suggest
to the hon. Minister is that the previous
Government had a policy as far as distribution
of gas and petro. leum is concerned, a policy
of giving preference to the Scheduled Castes
and Scheduled Tribes in the matter of
awarding dealerships. This policy is in vogue
for the last three or four years. | am happy to
say that the previous Government was taking
a particular type of action as a result of which
the members of the Scheduled Castes and
Scheduled  Tribes were given these
dealerships. But | am very sorry to note that
since the Janata Party has come into power,
this matter appears almost to have been
forgotten, with the result that very very few
dealerships have been given to the members of
the Scheduled Castes and Scheduled Tribes. It
is no use merely speaking of atrocities that are
being committed on Harijans. At the same
time, it is necessary to see that these classes of
people, at least some of them, are made
economically sound. And if they are made
economically sound, the people, especially
some of the dominant communities, will have
to think twice before they could deal with the
members of the Scheduled Castes and
Scheduled. Tribes in this manner.
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Therefore, 1 would request the honourable
Minister to see that these dealerships are
freely awarded to the members of these
weaker sections so that they can improve tneir

economic lot and be in line with or be sharers
in the tremendous progress his Minis, try is

now making. With these few words, Sir, |
have done.
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FEAFTL & 1 90 SfFoa qIH1T Z8% HHAT
TH HFA g 39 Wiz ¥ d3fF 1350 27
FrHafaEr & iz ¥ fard 25 90 wfawa
ATHIT ATE7 §  {OEET 0¥0T | gEiAw
HOFTT HRG 7 @M | 79 I €319 9
fF 900 =7 it g wnifrs Zaream 21
90 TTHZ @E FH TH 900 A F
Fafedr & Far 7% £ | 13 41 27 F49-
fadt = ez & fag % 90 T7H A
FZT§ WAMAT TEAT | 4 1A qETE
AT gErfaw  frafs dzv gt o
zafau g9 Fafedr 1 e o= &
AT AT T AT 1 AT i A Fw
® g8 g ST AN WY AW AT AR
faimm 717 g7 7w g7 agT ¥ w4
F1 W @ | gAfay §97 wfaw a6y
7E T F74 g § qg gragar w01 %
ot fedrem  oifso arfe fsamr g9
TR FTIEE 9% ARIA T |

T o1 A S T T
wig § W 2 F 3EA 3o awdifaE
192 RS—1.

\
l
|
|
|
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THEATd § | 1 TAT  FIT ISFT gART
frorg &, sad  fag 3o Mewa o
Ffor, oo faedt fady e & 307 ofsy
TgT FEow ATAT, WA @A | AfF gw
waga & fF gwR e ST oY Ay
warE & Grn #r qfg g3 @ §
2 fr a8 37 2o w1 f5m avg & 17
F7 TR AT A9 a0 F fay faw gwwe
A § T BT TFAW AT oS
F7 %, 795 fay faoig &7 &% gravy-
FAT & |

o3 §  sfowed 1 @7 9Tl
EXTA ETAT E | WET WIAAA HAT ST
TGS TT & | TN 7 ATT I 19 9
s fear ar f fow a7z @ AWmET
FISAT AT TAT FHET FCAT A7 7@
FHITHIUIRAT T T EFLFO @
F et 5 gmar sr @ g ) w30
AT F W AT I GIT FA AT T & |
g7 9T, g 9%€q, g@ HUETT AIg 79
FrEAT FZ1 AT IIT AT F, g7 Al
77 7=eq 7 70 2 fr Aee greaw
Figga At A E e AT &
arz A1 FOAT HANSAT  grIaS agd
a7 72 ¥ agifs =07 fag wres ow2w
7@t frag w7 f @ geas 7 43
Hv =w Az A2 W7 fra aw A
I F@1 &I e § ATAT HIT | OFY
i 1 & Fgi 7% gagw g | afaw
$farew & w0 wifees arer, dizr aw
waF faar gl # #1€ F17 Agl 9
a%al | T qF HIA.OH! greEs F g
#E | 9T Wig g W AR a8 &9 § |
g% agA 2 wedr 135 ¥ fa0, #HiT
1% seiEaad Fan & & | faa
;r:@'_a'magaaj ZH £, EATL HYHTT &I
sad §8 WE ;W T gz
¥ @ # Tw a9 § A€ 9 3gr3q
AT g zx £ fx Faw wd faei o
qETnzag gt @IfET &, = Alfzr 1
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(= 5w AT 27)

a1 "reeiw feeds aF g W ww
feafy ag ¢ o &1¢ 2w 800 wo afa-
= Q1T & FUT AT 4 | F 67T AT
garar avgar g 4 aEgy &7 g
sfa fam 3 gemear 4 g H AFHE )
W TEH § UF gWIT e |l Wi
=g ¥ a1 w a1 80 W afy faw
&1 S WHE T EN TEIE | TG AT
grove fre &% g € 7 3T I3
F1E Fai g1 ag | qifEew o azy 2
T wm w1 GaT AT TG & £ |
qomT Sgew 45T Tl d ) Ew
i Fwme 45 EA §, miwar &8
w®AE 1 TR U7 Tel ®E gHT
@ wzen £ wWifw 3 Wi ¢y oag
TETT T T AT FEAl | qF AR
ST FTH £ WL w1 aws a1 duT T
FT Tow W wEn g | AR F A
Ay ¥ oA @ =g fogwR
gt o FW & gw Ifee dfowew #
7w wwre #1 foim & fa gw om 1w
T FIA AW | ;o AmtAeE
F qIH W1 FEGHH & ag W 2 a1 7§
wga £ f5 gwre o= dmer wd £
wzg feq § 9T | aremd w1 7 A
s fag ww wifgw zafee 29 &
aw Afoe &1 =7 977 § frozw & ww
ST STOm 0 ZF ¥ oww ded
& fu a8 w1 ¢ 23X £ wiEme
;IO ¥\ W gHIT Henwd TA
ara F a7 segama ¥ f5 wiw 25 &
me A w7 dar qor difsm a
AT WATCT a5 1 SO | W W E
R A gElew, wga § oaf = g
HEATHGA | W H wa 20 fzw
AT G wgHal & | 20 faw &% ww a@
HIH TG WG A WIE FUGC
we ¥ @dEar @M | afz s are

[24 APR. 19781 of Min. of Petroleum etc. 176

T mgmmEAT g a1 g dar fifeq w7
wr Aifs o

WY1 U UFRETE &AT STEAT
z fr faw g7z & afew <=l # =%
giE g | W Fma £ fw W0 a-ud
gredw £ F faAifay gom o1 W E
gR AN ATE WAl § Hg & AEui &
af<r 52 @ & | g% T 7 Iy
arF s afFw g 798 wav g
giAT & | Wi A1 FmAifEs wigHT #
mrRT eS| wAr AiEd |
o AW GHT £ @ [AQ HAT FL AT
TAT A wA WG | AT AT ATaw
gFidigmdifve aw AT IAF
e A7 S5 & v efTr | 9g 99y,
T AN WITHR ATE AT | WAL W
AV W 7z fen aT 7E, A1 550 ¥
219 A1 7EIE W HIAHE GHGT
st § F Fgd vET W7 us T9g GAr
U SFEH gAT A7 Qi A9
FTOT |

FAIL HEIWA g1 FiREE & faq
S0 EEEw 74 s § v aiw §
HITET AT WiEfoa ST FRAr g |
A1 AT FITA IS &, BIVA AT &
AT A1 AEAA ¥ A0 wowE v 8
TR WY TG AT 3 T ¢, WL
AT Fafadr §a g 1 faw iy g,
F{aze TgH &1 TH1E 7El g I Ai9ed
TEH ¥ TR F1 WA Wi HRT & A
A 94§79 F UF 919§ HET q2%
I TILH F1 ATEHT N &79¢ F &9 8
AT 79§77 F A% q1 AT qT
AT AT @ A AT IAG IE TGl (9T
fr moat $fafedt g o w1 ) sl
9 ag &9 fear gur g f& gwie amm
ffedt e & wfw dfaewa # dfafedy
TRl IOl E | sEET awg & qgl 9%
99 W% N7 AT Gt & o w g



177 Discussion re. Working

F FOT waF AlfFe gHY E, FHIIT
0T deg giar g W fwe ag g o
qar AIHE | g1 OSIaT g ) WL
wifafes Iggeor § foq sz &
# a1 wwar g1 @wifag div § ag
gr=ar s g 5 & gt & @ E, v
AN E, WA FEERTT ¥ 4R
99 @1 § EWiay  FEwWiw uwr W@
griT afew &9 2mT & @Er Wi oag
st g1 wifEed drar warw &0 &
ag 71 wE< g o ez sumar Wi g
9 | 9« (=47 1 %% giar § | uF
w7 SR F WITHT FAT SEA E |
st g% afgw Ffawa 5, afes i o
ATAT 39 F SH w@eaw § wAfg &1
gt g fv 31 m=w & wee diwdww
g wifgr wiT waT gizaew aE
oIAT § A1 9F ATTAR HiHw g1 A g |
A7 570 9% € fa w7 37 enedw 4 e
g W 55 sg g} #wai w0 Y
U fwwa s S a1 fawin
gAre T 7 g1 wE Wi =y mifafen
T ET| 3 F1A FT AT TN SgT WA
wE g Wy ge g g faoaer
ATEAY U TMT T 7.9 FT eqTA @ 2
fr famit  Gdverdr geedt gt | um
FE TTET 50, 100, 200 FUT &7
ATAT & W7 HET WIF  TEC @I AT
Suq 70 @iF &7 w1€ qifged =F giar |
g Fa9 R 7 7 e & (5w oy
§Te veA FX | Wi A dzv fem
fagr #z TEiF 57 faar | S5% A
o TE g | & Har S & =g fw
TH AR FT TESA FY qUAT FHIT K
fr fadi Ffaws @1 =edw fowe
farar shvAT = TEAT nRETEE SRR
ge  FIAT FRIT | A1 T-RENYEE
& FAET IE 6§ gaen g
TRl SR 1T AAIOAT W SHT

T T TR SIS W
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F AT At | zw s g1 fafes
wifes s #ifsm | swT anew Fifag
far sra a& mwwt wE@eEd g Y
|7 AICHT IH qa7 @& we? WIF TEE
FI g0 AICHN | g7@e 75| Fe9 | GHC
awi & 1 giar g f ofr v gead o
s & seRT gfr ferhad R guedt
g gl &1 wa i F qd fonand
gt g f& ag =@ wlled fnd
I | WIS 6T W ¥ awl § fa
wHiEdr mdr e q e £ afia
g &+ g7 WIEr & | aWiY wg-
e gofifes, dmuew, 2famaw somht
oy 2 MY wded fwdw e
g1 maq Pl & o g wefed
¥ G ewEl g9 § W TTES @A
g #fam =T Em =t omw F aw
FRETT) TG wiAT &1 €7 NIV F
9Tl wgwi smEgIw WY AW A
fo owdm €253 £ 7 o ww T
F1 oH fEd fnd s § ) =Y Fw
FT v & a7 & fF wwre .8 new
ST & & wew gg fwmard gAr
wifer fo ag e fudt g23d o
e ® e Wi s 7 wEw w0
unH femdl g1 1 SH waiE 97 S0
=ifgr w7 @t €1 wE wfen =he
SEF agl 97T Fer 6F =wfgw | w7
T WIT TF WETT FT WIFGIN Fgl T
& F URH (Aa<) $8eET WA A1 1
Fae T wIF &1 W S0 § WS
TIHT UF TETEL0 &A1 FIEAT § | F19Y7
& %eE¥ Mo Wlo o FI TAZl FAI
gt & w7 ag afan awdl 20 42
wre #1 @ig a2, o7 wAer freaw
10—-15 T01 & a1 g& 21 &9 1968
% wg ¥ gf wiar 4r &1 § 99fua @
ST F avaed! fowr a1 77 gEE w7 90
for grage @ wEifaw aa fawd 2,
afem wrage & fom =eaal 1 gaw)
SIETE & T AR (AeAl & | T A T
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[4 S wAET]

FI g FrAf AT TARAT HOAAHT
gzt # 1 gafaq s g faaei &
TH TWT T qAA w7 % f v
ForMA F  fqo oz gwre #r oA
Tz AR IART F1 AT FTF AT B0F
TEAT AT THE AW FT oAET AT A7
Hior IYET F1 ARAT | WU AR AT
FAGE & FART F1 3T 500 A7 8 74T
AT WA & qoaa g1 741 21 & 78
=g fo == Y7 I fovem | g WA
F1 s frar srar afge fe o
AFA AfaZa & IAR! 37 THT AT AT
qga &1 st Arfge 1 g gwrr A gfAd
¥ O FA TFL G FIE TIeq AL
gar g fe 7 wow =g 97 35 WwT A
FTAEAT FT A% WL IR A A7 AT
AT AE gAY £ ) F Amar g fr gwrt
"Y1 39 feafa w1 72d ove 39 feafa
T T azd 41 A4, afew @ am W
W3 F 517 g4 TR F7 F1E AZAT
ZMETE AT T FTE TAMT I THTT AT S0
FAATZ AT & FA A I@ T AT
fart s f & st a1 et oo
faa 7z so@=a fear sg 1 Gar 4@
Zrar =ifze e s st H1512 w0
AAAE g g w1 g Hzw g9
F1 st dET 93 | F qow IR
FTATE | G0E FIEATEIET E AT AT THIT
F zar sam g foad arfees a@1F £
wiasgmar g §, afga feafs ag &
f% Fo sawr & g7 ST w7 AT FT
91 & HIT [ AR FT AT F AT FT
F AN G T A AT O gafae
a7 ag wahw § v e g arfadr
F13F | & qugar g v ag faegm awrm
aifar 2 fF gamifaadt dsener
% a3 32 9THI F ZT T A TF
AT EF AT K 3G 5 oAz gewr F
T FAR 73 oArEa ¥ o & weda g

[
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FAATIq FAT Fa{fag a1 aHifa-
T IAME AE 91T gt ¥ g
ST TA OTET AT WAT W7 A
TP A1 a7 % AT da o
grm T anni #1 IfEa T 97 e
1 =HE w7 § I Z1 AT

StET AR g AAHEA AT HEi-
ffamen &1 qF77 §, T A1 7 AATA
wREAT F Fga A0 AT T4 Z | 5T qFFA
# OF gral wET 34T 41 1 Iaar FonE
29 HE A TFTON AT A A AT
¥ qza 97 7@ AT F | W-AT A7 A9
ZATE ATHA FAT & AT E9 AT TRT TA
are @ fafea g1 s 1 54 q3ma
A AEAT W UF AVEAT TAE! a08 4
fors# & ot a1 | 37 FAZT F wrHy faa-
Fort gor | Fafoam =7 &+ sl &
# g wwAr g v ag 0F 757 £57 gam=
¥\ WIFT TAAT FEF AT T TIR 7
AET werear at, e G54 §7 g0
aad #1 w000 71 & 47 3 7% A7
=1 55T Fars srar & g Fw #
AT TATEAT £, 399 346 T4 F qlE
? f o ad w7 9 wvar g Py
AHEA &1 UF Frequd (Awrar s g
A1 ZA A FIFT AN F AT qAL
FaFT TS GFar S A1 39 Aner
qTAA FT TEATE | 2T THFT F qZ T0H7
oAl TEgAr & | & awaan § fw Amdm
WAL AT A 29 AT FTAH TZH T A7
gy AT F7 foid v & 7% s
A AR w1 g fqgwred ar wifaw
HI WA ) TF 7 K 5A A H T
a&l wzw | wa fawam § fF gary w4
St FAF TEART WIT AT whrwEr
T g7 wlaareal &1 sAd £ 77T
A ami &, T4 77 qiepdi § graifa
afifag & ag T goar9zas agawr
& &7 g & A% o #41 a<eer g
aEar & o vawt 4% FrwrAr sor )
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alaT fasra &7 T F1§ FwEAT
FEATE w1 £, § awAar 3 o=@
ag FafaZr &1 @t g1 % Mg afow
#fraes a7 ®1 21 91T TE SR
TWE G F g1, w5 994 fq qArT
& Afes ;& admr & @7 T gt
AT & WL A FAIT HAT ST &I
@i A1 swadr § awq Q1 99 ¥
AT WA EFAWT AT |

us A W & afgw wfweew
 Fr A wgA  Agar |
afaw dfwsen dier ar faray a7 fao
29T oz ¥% {7 g @ EiE 164 wUF
g wzw? 141 &% A7 war § gafw
gHITT ZT4E 180 FIT &1 471 qF
grar g fa za® T § A@ed gawr
fa=me s7om w17 gew @ wfae
UFEIE & AL W gH 1 g1 a%a wWiT
FEI93T  FAH FTH FIA 1 HEGFAT
& ot &7 Ta wTW F ST I |

gfesmesis & ¢ ® Wl ... ..

Al gRaAt AEwW AT ;AT Fg
fe afew dfwees gz 27

Haw wAge : Afar dfien 9z
T 2

1 gad| e agaun ¢ § Farar
srgar g o gt uandid fere 1977-
78 & &0 180 #9412 ¥ & |

= 9% wAge . sfeAwe %
ary § oAl A9 e gl T £ Ay
w7 3w & | 97 T a1t § # uw wem
avd gEAT AEAT | wdT @t 7 ouw
A0 74 | gl FF A wewafey

|
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FUET HT T WE A7 | F A« 77 wqv 97 )
FIZATTSIT FTITIOF T 1 927 9977
ATt 77 7 AT 0 4T | gHT g
& droa Fq99 § FEAT framy
9T WE T AT AHHEH, AL qEgi-
fesiaz, e @1 SeAw @ & W
FIYHT 771 &, 98 5F HYAT A 47, K&
f& WM 92 A7 T FAE waEr
Qg arat # fog £t Fear war 21 )
Faw WAAT  TEA Al w7 arEed
#1 wfeaes e I H & | WS A=t
4wy g {5 gawr wlaw e
TE AT FT @ E | A F st Srgm
for gaTe HaTAA A G<F & gaF fAu
F & UHER U, B & Ao g !
faay f& gwaror @iz fgam 41 zq
wfzwTesI< &1 BIAET 5371 91 | 51 Ffz-
ARV &1 TEIATE FIT & F &9 584
# fo ward qTuwe Ao 791 8, T Ao
arq gl g | afew ag S awi
AR FHT & TN TER ATG FIAT ST
F | afsa g AN § sAaTATI
feqa g are & 71 {441 & | gwidt wwane
w7 gardl aT% & T A ¥ A oy
sy @) g 5 B1E fpmma ) 30 avg
& wfewree? F1 I X |/ 99 g7
a1 wra 7 fa @@ & & 0 #faw gm
AT AT AT HASA| HEE E W g
FTE WITHT WA A S FT AWML qE
graT gart @i Al 7 9E 500-600
et aw #17 aaw & g gfan ga
W1 €1 TH aig & "d WAl H9q
fsirei o7 aga @ & ow@ 2
gatae & @ ot & fadgw g=ar fa
zaw fau ot & awt w1 faw o
TaR At 07 fod 767 2 ag Wi 7 s
foama 51 wE Fam f& & zas =@
I FT G ¢ A7 fww qg F

ST T AT @dl § e 37 )
TAH FEET YT A IW AT w0 A
FAT |
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[ AT 97 A71E7]

FiFT da F 0T F o Foqror 4T
ST F FAF AT F A7 43T FEAT AT
g 1 g7 wg gheEw aw F1 FH ¥
wrag fags g3 § T8 F0AT AAT 9T
fr zary arg fravs<isr o+ & | 8
Frgt % g Fa0a7 g % g1 1T
et & Fatie 29 7% 740 FT 917 | FOFET
dq T wIGT A5 F | AR TA AN
TEAWIT FEd § AT ;A AN FTAT
wrzd £ afHd 94T a7 ST FH! § |
da FHT TG H, FAT 10T FHIT
FHT 15 Trsr 7 fer qvar 2 A swgar g
fi qaAT ST T WL AT I | T 9E
qrT Z7 9T & FOHT A7 F wrA@rwA
q=AT & | IW W g9 FF FAATeAE 2
g7 ffer gAawas & | o W AR
#1419 FET E a7 gAT BT &(F AT
# aqifw wre dw A& gl AT arAr
#8 Faar | & =rgar g fF oAET ST
A AT eArA & forayr o 49 &= sig
st arfze o

g7 ¥ & AT F47 A7 F1OFAE
Zar o ot A7 3w e g agT
wear fwar & W srar Far § O fF
it fEFF S F+@ fawd ga
TAEATHT FT T &1 7% |

IJTRYTEL (Y WAAT A2Y) -
qraAT w& A )

SHRI H. N. BAHUGUNA; Sir"C must
thank the House, at the outset, for giving us
the pleasure and privilege this year for our
Ministry being discussed in this august
House. | am also beholden to those Members
who have participated in the debate, thrown
new light, raised basic questions, given some
solutions and left us wiser than before. | am,
howeved,
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a bit sorry because all those who participated
in the debate are perhaps, for good reasons,
busy elsewhere and | would not be able to
reach them except through the medium of
newspapers or the reports of this House. I,
however, hope that their interest in this
Ministry will continue.

Sir, at the outset, | must say that the policy
of this Government in relation to exploration
and exploitation of oil, the black gold or
diamond, or whatever you might call it, the
most precious thing in the field of energy
today, the most versatile chemical that nature
has in its womb, and the basic strategy
continue to remain the same as were laid down
by the architect of modern India, Pandit
Jawahar-lal Nehru. We believe that the public
sector has, and should have, the total
responsibility  for identifying the oil
availability in this country, the responsibility
to process it and to distribute it and to reach it
to the common man at the cheapest possible
price. This is a necessary decision, Sir,
because no one in the world today is willing to
cooperate with any country in the matter of
exploration and exploitation of oil except on,
in most cases where real people are involved,
oil sharing basis. Everybody knows that oil is
a very limited available chemical, organic
chemical and any sharing of it is fraught with
disastrous consequences for the future needs of
this country. Therefore, certainly, India will
continue to take loans, all types of technical
assistance, know-how, from the rest of the
developed world...

SHRI KALYAN ROY: With caution.

SHRI H. N. BAHUGUNA: | am more than
sure that that much should be conceded that it
will not only be caution'but the primary
consideration will be to what extent every
possible interest of India is protected. There is
no question of India bartering away its oil to
others. The predecessor Government had
brought in 3 foreign
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companies. One of them ASAMERA
continues to do the job even now and they are
still working with us. They have been
interested to work butslow to go at it
We want speed. Nevertheless, with them, the

outgoing i Government entered into an oil-
sharing contract. ONGC has to give some
investment. ONGC along with them invests

money but the danger or the risk of sharing oil
is there. However, this Government does not
propose to enter into any agreement with
any ' company for exploration or exploita-
tion of oil on the basis of oil-sharing. Not an
ounce of oil can be shared. However,
questions have been raised as to whether the
speed necessary"'has been deployed or
whether the new Government has taken in
its hands the job of finding oil  with
some greater speed than was being done by the
outgoing Government.  Sir, | must admit one
thing. 1 do not deny the good work done by
the previous Government. But | am sorry to
say that during the last couple of years, ever-
since 1973 especially as we struck oil in the
high seas at Bombay which you call
Bombay High now, the country entered a
phase of euphoria but the euphoria overtook
those responsible for oil and natural gas much
more than the common man.  The Bombay
High euphoria, as | call it, overtook, and if I
may say so, made ONGC complacent with
regard to more vigorous effort, both on-shore
and offshore which should have been made.
Vigour lacked, priorities became low. The
ONGC as a Tfody was also suffering and
continues to suffer with that till date—I am not
saying it is over— and it was not constituted
to really do the job the way it should be able
to do. Imagine, Sir, the ONGC is
employing more than 24,000 workers,
scientists, technicians, engineers, geologists,
geophysists and having not one single person
or having no organisation called personnel
management, having n0 Member for
personnel, having no career planning, with
ONGGC scientists getting disenchanted. I must,
at the outset and at this very stage, say how
happy | am with regard to
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the ONGC workers who have really, in a spirit
of dedication to the nation, worked in spite of
all these shortcomings. The structural
weaknesses  of the  organisation  called
the ONGC have inhibited the sense of
participation, as Mr. Kalyan Roy referred to. It
can come only if there is a personnel policy, if
there is career planning and if there is
involvement of the scientists and the workmen
in the processes of decision-making. There
was nothing of this kind. There was a

Committee constituted, now called the
famous Malaviya Committee. But
unfortunately,  Mr. Klalaviya  himself

became the Minister and he then thought
that perhaps whatever was said by the
Committee could flow from his own pen
and the Malaviya Committee Report remained
a dead book and a dead letter. The new
Government has taken time.  But we found,
organised and restructured the whole thing.
Basic decisions  have been taken. But we
have to find people, it is not that | can take
out somebody from my pocket and put him as
Director Of Personnel. The man has got to be
essentially a person of that type. Similarly, my
hon. friend was saying that he went to
Bombay High and he was disappointed to
find that in some ships,, drill ships and
tankers, foreign people were working in abun-
dance, in large numbers. Now, Sir, this
great organisation called the ONGC did
not have a proper research and development
wing. It does not have one till date. Itis not
my case that it has one today. Now, | am not
deliberately trying to decry the predecessors.
The path shown was alright. But the
implementation was lacking in every possible
detail.  Now, we are trying to collect the
pieces and trying to put them together into
a shape which will make it, as my hon. friend,
Shri Viren J. Shah said, a body responsible
for spending  crores  of rupees only on
Bombay High, only on this particular Item.
Its budget runs into vast sums. We were
lacking in the research and development
aspect. We are taking it up now.  We want
somebody who can really look after



187 Discussion re. Working

[Shri H. N. Bahuguna] and guide the
research and development wing. But till date,
India does not have—Ileave aside high seas re-
servoir engineering—even a simple institute
of reservoir engineering. Everybody knows
that the wviscosity of oil and other
considerations make it impossible to take out
every ounce of oil from within. It is
impossible. But the reservoir engineering
management was not known. It is not deve-
loped even today. Now, we are having an
institute. We have started building up that
institute at Ahmedabad. But here, | would like
to point out my own fault. We have started the
institute, but we do not have a Director till
date. 1 am not able to find one. I will be
grateful to any hon. Member of this House if
he can locate one for me, a person equal to the
job. Nevertheless™ we are trying to make up
for that. We are trying to get even from
outside the world somebody who can bring us
that technology. We are trying to look inside,
outside, anywhere and everywhere.

SHRI HAREKRUSHNA  MALLICK
(Orissa): Outside the world?

SHRI H. N. BAHUGUNA: You would
have to go there or | would have to go there. |
cannot ask the other side to go there because
they will be angry with me. | do not want that
either you or me should go there. You have
just come. | too have another ten years to go.
I do not want to go early.

Therefore, Sir, the whole point is that we
are trying to do this. | am only
illustrating this.

That is the direction we want.

I am sharpening the edges of the
instrument to be able to deliver the goods, to
manage Oil and Natural Gas Commission as a
business house, as a house which will be able
to deliver goods.

Now on the High Seas some difficulty is
going to remain. We are trying to find out oil
in the High Seas. Bombay High, as | said,
gave us
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euphoria, but what is the size of oil that we are
going to get? Till 1975 the assessment was 10
million tctones per year. It has gone up by 2.5
million tonnes per year from some other area.
It becomes 12.5 million tonnes per year.
Imagine the North Sea. The United Kingdom
people have found out a hundred million
tonnes a year. Look at the size, I|6th of our
population, and see how laborious they are.
The point is we cannot have all the rigs a'nd
all the things of our own. We charter things
and with that chartering those ships come
along with their men, and when they come
with their men they bring their own supplies
with them. We have to pay them something.
Now, for example, the rig that is working on
the Kerala Coast charges about 19,900 a'nd
odd dollars a day. That is the cost. Now if |
were t0 build or purchase a 71§ 0l the size like
the Sagar Samrat as we haVe in this country,
leave aside the initial investment the recurring
expenditure etc. will be very heavy and we do
not really know how much High Sea work we
will have. However, it is not something final
about which we are talkingi about our
capability of owing one or two such jack-up
rigs like the Sagar Samrat so that less and less
people will have to come from other parts of
the world. But they come on tender and that is
our difficulty. Had the hon. Member gone to
the Jawahar Ta'nker, he wouljj have found all
Indian goods there, our own tanker, our own
vessels. We do not have anything foreign
there. But when they come ,they come with
their oWn -men, with their Own supplies. Even
they bring their own mineral water to drink.
What can | do? Those people live in a world
of their own. | cannot help it. Anyway, that is
the policy so far as the Oil afrd Natural Gas
Commission is concerned, i.e. to restructure
the whole thing, find out right people for the
right job, give involvement, build up career
planning so that these people who work in
jungles, on the High Seas, are really given
due attention
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by the Government. Some day. Sir, a
generation later / hoPe, the Oil and Natural
Gas Commission will be an organisation in
which the top man will go fro-m amongst the
scientists working in the Organisation itself,
but that needs a lot 0 career planning, a lot of
personnel planning.

The question was raised by hoa.
Viren Shah about royalty business.
Now royalty is given by a Statute and
the number of years for which it will
be given is laid down there. The
time has yet to come. It is Only from
this point of view the Prime Minister
has written to the Chief Minister of
Gujarat that the question of revising
of royalty at this point of time does
not come because the period is yet
to be over. Now before 1973 the
rate was all right, the price was all
right. After 1973 the rate is all
right but the price suddenly is hiked
up, but we have not hiked up our
prices that way. However, | have
every sympathy with the claim of
State Governments for more funds.
| have seen it from the other end also,
how difficult it is to run the State
Government.  When.:?. | have sym
pathy with them, T am sorry | am
helpless in the matter because the
law of the land is wvery clear -wrd
reasonably good. And it is not bad
also. ,

Sir, the hon. Member, ghri Kalyan Roy,
raised the question about the delays in
exploration in possible prospective oil-fields
in Bengal. | admit that there has been some
lack of jjro-per management. | have gone into
it myself, it is no use crying over spilt milk,
going back t0 1965 and seeing why fro.m
1965 to 1977, for 12 years, we remained on
the mat. All I can assure him is that this is
now on the highest possible priority. The
casing and other things that gave way in the
Diamond Harbour area, or be it the other two
fields which he talked about—all those will
be looked into. We will go to the depth
indicated by the geologists and geo-physicists
and we will not ieave the field unless we have
reached the end. The high pres-
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sure a*d high heat zones which we are
encountering there, remedies have been found
out for them and we are bound to succeed in
going right up to the particular levels.

It was also indicated whether we
have in the ONGC all the expertise
to do things ourselves. | must say
that we are one of the seven or eight
countries of the world who have
capabilities. We are doing work in
12 countries outside India. But |
must admit that we do not know
everything of oil exploration, or the
rest of the business. On some of
them, we have got to have assistance
from the other type of people. For
example, take this pipelaying  busi
ness. In land pipe-laying  business,
India has hundred per cent expertise.
Oceanic, we do not have. We do not
have drivers. Sir, it is not for a day.
In some of the fases in these high
oil fields, the diver has to remain
down below not for 24 hours but for
a month or so even. We do not have
either the equipment or the divers of
that capability. But 1 must say that,
by and large, our seismic  survey
capability,  geo-physical or  geo-scien.
tine Or in other types of geological
fields, our capabilities are absolutely
upto the mark and can match *?ith
any one. But on some points, we
have to have consultants and We do
have them. , -f

A point was made by hon'ble Shri Viren
Shah that perhaps the ONGC was following
a. strange method of determining the
exchange rate with regard to the tenders
floated by_ it. Now ONGC does not
determine an exchange rate for itself. It does
so in consultation with the State Bank of
India—that is a bank of India. The only thing
is that the prevailing rate at the time of
tenders, or at a particular point of time is the
determining rate for payment. That has to br
done. | do not see any bug in this. But Mr.
Viren Shah is an industrialist also and if he
can enlighten me further on the matter by
writing me a letter, | should be extremely
grateful to him. 1 will go into it and if
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[Shri H. N. Bahuguna] there is anything
strange about it, we will sort it out.

Then, one more thing was said of ONGC—
that we have been purchasing pipes from the
Soviets—the casing pipes and other tvPes of
things—and that perhaps their specifications
are of lower quality and therefore what we are
purchasing from them is not good compared
to the Other people who could give us better if
we brought down our specifications with
regard to those people. May | repeat what |
said earlier that | for myself have seen it fairly
well? India has reason to be thankful to the
Soviets because | am again saying | am
willing to give the charge of procurement of
these pipes to Mr, Viren Shah and | will
certainly involve him.

SHRI KALYAN ROY; My God, he will
have to knock down his own concern!

SHRI H. N. BAHUGUNA,; I can tell you,
Sir, the ONGC tried with Canada, with USA,
with U.K. and nobody gave. Even the Soviets
were not willing to give. The late Shri D. P.
Dhar had to personally go to the Soviets to
help us out of this then because our whole
work would have come t0 a standstill if we
did not have the casing. Now the Russians
have their own technology, have their own
method of work, have their own
specifications. And the dispute between them
and us today is whether or not the goods
supplied by them are according to the specifi-
cations. For so many years nothing has
happened. A very small quantity, costing not
even full one crore of rupees is in dispute.
That is being gone into and | am more than
sure that we will sort it out with the Soviets.
This is not a sum for which they will stand on
prestige, or we will stand on prestige. Even a
penny of India's claim will not be bartered
away. But we must understand the world
supply position of these casings and pipes.
And | must say that the more we talk about it
the more we are harming the cause.
Tomorrow the Soviets might say, "we are
sorry,
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gentlemen. We come in for criticism in your
Parliament. Thank you very much. We cannot
give you the equipment." | am not appealing
to Parliament not to criticise them. You are
welcome to do that. Do that by all means. But
I will simply request the Parliament, the Rajya
Sabha that in this case the Soviets are really
being friendly with uS- not charging us more.
They are, as | said, charging us very much less
than the others are. The casing supply has
come into dimculty after so many years. This
has to be gone into by a joint team on both
sides. If nothing can be decided, then
arbitration has to be done for which, of course,
according to the Soviet practices their
Chamber of Commerce is the arbitrator. We
have accepted trade with them. This is not the
tender system of the O.N.G.C. This is barter
under which we are getting this commaodity. |
am sure misunderstanding between friends
should *iot exist and | can clearly say that
there is nothing wrong about the whole thing.

It waS suggested by some friends that our
work on the O.N.G.C. side must go on with
greater speed. We require more drills. We
have purchased the drills. We have purchased
drills from Romania. We have purchased from
the U.S.A. We have purchased from the
Russians. We have built capabilities in this
country. And | am glad that the Bharat Heavy
Elec-tricals has given us the first rig which
will go up t0 5,000 metres which is as
efficient as the latest American rigs. This has
already gone over to Narsapur in Andhra
Pradesh and has started drilling. Seven, more
rigs are to be given by them. "We are replac-
ing the old rigs and equipment and
restructuring the organisation for both onshore
and On°-shore Operation.

Then, Sir, we want to give them more
business-like elbow room. For every
expenditure above Rs. 50 lakhs they used to
come to the Government. The previous
Government controlled them so much. But the
Janata Government amended the law
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and gave the-m permission "to spend lip to Rs.
five crores. sir, a company constitute” under
the company  law, a public sector company,
does not have t0 ccme to the Government
except for clearance with the Public
Investment Board. But a body created under
the statute had to come to the  Ministry for
expenditure above Rs. 50  lakhs every time.
We have given them the powers of Rs. 5
crores. We have given them more breathing
space. We have told them to take the
responsibility and face the
consequences. They take the responsibility and
face the consequences. This does not 'mean
that we want to control it. ~ An impression
has gone round that this Government is
going to stifle the public sector. Is this the
way we stifle things?  Here is a particular
instance in which -we have given them more
power. Then, it is being said about ONGC
again that the morale of the people has not
been up to the mark. | must say this is the
unkindest cut that could De said about
ONGC. I must say the morale of ONGC
has been of a very high order in spite of the
fact that there is a lot that remains to be done
in relation to the workers there. Of course,
we  did take only one power tnore. The
Commission used t° say to the previous
Government that it was not obliged to follow
Government decision on the Scheduled
Castes and Scheduled Tribes in
employment. While amend. ing the law
bringing Rs. 50 lakhs to Rs. 5 crores We
amended the  Actalso. That is the only
interference we have done. We said, no, you
have to follow the Government decision on
the  policy question regarding reservation
given to the scheduled Castes and
Scheduled Tribes.  That has been done by
this Government. Now | am very happy to
take  the House into confidence and say
that during the last one year luck has been
very, very favourable to India, to ONGC,
to the people of this country and to this
Government. We have found sizable
economic fields, new fields, not only on B-
37, B-38 struc.
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tures of the Bombay High but in certain other
structures also. We have also found
reasonable expectations of oil and gas in the
Nagaland area and we expect to achieve much
more in Tripura. So, whether it s
eastern India or western India, especially in
the north Gujarat oil fields also, new oil
exploration has been made and oil fields have
been  found, and very promising. We
not merely prospected but  actually
found out the economic insight.  Therefore,
last yeajr has, been a very happy and lucky
year in the sense of new finds, because
after 1973 nothing new was found in the
Bombay High. Last year has been good not
because there has been a change in the
Government but probably luck was waiting to
let us know the secret that there was some
thing more than what had been there before. |
expect more oil in the Bay of Bengal, by the
side of the Anda-mans, in the west coast of
Kerala in the Godavari belt, in the
Cauveri basin and the Ganga basin and all
around. However, | would require continuous
help, support and encouragement for ONGC
and those who are devoted to this job from
this august House, from all those who have
participated in this debate and those who are
leaders of public opinion in this countiry.
Now, | should also like  to say one or two
things more about oil. Some demand has been
made by Mr. Viren Shah for putting up
refining capacity in some areas of  Guijarat.
t\i"ow, | must say that when the Bombay High
was found, | inherited certain things which had
been pre-deter-mined for me. This
Government had inherited them and we
cannot runaway from them. Unfortunately
at Bombay High oil find, gas find was
already there. They thought they should
bring it to Bombay over an area because the
size of the gas find at that time was equivalent
to the needs of Trombay I, Trombay Il, Tro-
mbay V and other uses such as  extracting
chemicals, LPG, etc. etc. which could be
consumed here itself. Now, the northern and
the southern Bassein structures have also seen
ad-
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[Shri H. N. Bahuguna] ditional finds and
that has made all the difference, but that had
not been foreseen. We came and constituted a
working  group for  Maharashtra  and
Gujarat areas.  We found out, finalised the
route. The whole was shrouded in controversy.
But Gujarat line has got to be brought.
The honourable Shri Viren Shah has asked
where Gujarat line would come.  J am very
happy it has come back to my mind. Sir, at that
very point of time, we knew that we would
have to have two lines—one Maharashtra
line and the other Gujarat line. But both are
coming to India and the whole country will
benefit by it, because neither Maharashtra nor
Gujarat will consume the gas or the oil. They
are the coastal areas. We will bring that to the
coastal areas. Because of the find of gas in
south Tapti, we have been more than
vindicated for a second line to be brought to
the west coast in Gujarat. Now oceanic studies
have been done so as to find out what will be
the alignment. ~ And three alignments are
being worked out by the Institute of
Oceanographys  Goa, and others who are
doing the job for the ONGC. They will tell

us which  one of the lines is going to be the
most cost effective keeping in ~ min,}  the
share of Bombay in both the coal
associated gas—the allocations of
Maharashtra and  Gujarat, the needs of
both—as well as free gas; and the new

find of south Tapti area. We have to connect
the whole thing. | am more than sure that in
a month or so we will come to a decision on
this. It was being asked by Mr. Viren J. Shah
again whether the refinery expansion project
in Koyali will come in time. Well, Sir, we are
bringing it time, if | may say so, in the second
quarter of 1978 and it will be commissioned in
the third quarter of 1978. There has been a little
slippage,  but this is because of many other
factors not during the last one year. Similarly,
the Salaya-Viramgam.Koyali see-tor pipeline
will be mechanically completed in June, 1978,
when the expansion would require more oil to
be
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pumped in here. So far as the Salaya-
Viratnga'm-Mathura line is concerned, the
outgoing Government itself staggered the
thing because the Mathura Refinery has been
put off schedule because of lack of finances.
Therefore, that also is working to schedule. |
hone it would not be very difficult to do.

From here, | will go over to fertilizers
because that is a  connecting business. That
brings me to a number of questions raised by
Kulkarniji, Prem Manoharji and others, and
even Mir. Shah. Sir, the question of location
of fertilizer plants in the west coast of
Maharashtra has been a very difficult thing
for me to deal with. Each time | have taken a
decision, some objection has been taken against
it. I really do not know what to  do about it,
how to get at it. It is true— absolutely true—
that both the Central Government and the
Maharashtra Government were keen to take
these fertilizer plants south of Bombay, because
that is a backward area—to develop the
Konkan area. It was our heart's desire to
do it. But can | wait for a railway line to be
constructed? And hon. Kulkarniji will bear
me cut that if | take it to Ratnagiri, 1 will
have to bring the railway line. And from
where do we get it and hi how many years?
And what is  the schedule? The old Bombay
High coal associated gas only is being assessed
today at Rs. 22 crores. That is burning | have to
make use of this gas now. Now Rewa was the
first point. To Mandwa-Rewa, objection
was raised. The State Government's
Pollution Board cleared it. But an
objection was praised and we put the
highest body of scientists to do the job. The
pollution expert of the Atomic Energy
Commission, on the chemical engineering
pollution side, became the Chairman of this
Group  which went into the , whole thing.
Now he  says that we cannot do it anywhere.
Mandwa-Rewa. Don't do it. He chucks out all
those which are reasonably  well located sites
in Alibagh  or in that particular area. And that
Group is
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not composed of one man. It is composed of
scientists. And they say that Tarapur is the
only place where you will have no problem
with it. It is very correct that the Maharashtra
Government is deeply upset.

SHRI ARVIND GANESH KULKARNI: |
will just interrupt to take more explanation
from you. You have yourself said that the
Pollution Board of Maharashtra has cleared
this site. | again submit to you that the Ma-
harashtra Government has offered a free-of-
cost site at Ussal—that is in Alibagh. What is
wrong? Again you have a new technical
committee? How is it that the two technical
experts are having difference of opinion?

SHRI H. N. BAHUGUNA: Sir, the experts
of the Maharashtra Government, with all
‘respect for them, do not match up to the
expertise which is available with the second
committee. Since doubts have been raised
by a let of Bombay elite, since we have had to
go into it ourselves and since the calculations
indicate that Usar is more dangerous than
Rewa, and it is more dangerous to Usar
itself and also Bombay, | cannot take risk
with Bombay, and say that we will put it
there. That is the difficulty. After all, Tara-
pur is as much Maharashtra as Usar. If you
want to develop Usar, develop non-
chemical industries there. Chemical
industry will bring in its wake further
pollution. As | said, 65 per cent of the
chemical industry is in Bombay. Bombay is
in suffocation; | do admit it. | would,
therefore, not hazard by putting the last
straw onthe camle's back; th»| camels
hack may break. The chances are, the experts
say, that an irreparable loss is being cause to
Bombay, Rewa, Mand-dwa and Usar. We
want eight cites south of Bombay. Sorry,
Sir, there is nothing political in it. We would
have "to persuade and | woulf( plead with the
Maharashtra ~ Government to bear "with us
this. Their experts can be confronted with
what our finding here is. We will give them
the report. | will
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send it. / have written to the Chief Minister.

SHRI ARVIND GANESH KULKARNI:
At least have an open mind.

SHRI H. N. BAHUGUNA: We have so much of
open mind, Sir. We loss so much time because
of Rewa and other considerations. | can assure
Hon. Shri  Kulkarni that the interest of
Maharashtra with regard to this fertilizer plant
is as safe as could be. There is nothing wrong
about it. Of course, the Konkan area has got to
be developed. | quite agiree. But the challenge
came from the other side and the challenge
proved to be right in the estimation of the
experts. | could not, therefore, say, 'no'. | can-
not say to them that | want to develop this area,
let them remain in a little bit of pollution and
that one grame of sulphor-dioxide per
cubic metre does not matter because Bombay has
15 per cent sulphor-dioxide. | cannot argue with
them in that man ner. I can assure you
that there has been no political factors in this. |
know that it is very difficult to persuade Shri
DacLasaheb Patil, the hon. Chief Minister of
Maharashtra. But, | would certainly put the
whole thing before him. Both of us have to carry
this cross now. It is not | alone who has to carry
this cross.  Therefore, | say that this particular
thing is coming in this particular context.

Guijarat has also its own fertilizer plant on
the west. There will be additional ammonia,
and | am very happy that hon. Shri Kulkarni
said that we have ourselves told the  Ministry
of Agriculture about direct injection of
ammonia which the Fertilizer Corporation
of India has found to be correct. We are
willing to assist them. It is not a question of
some old people or some other people coming
in the way. But | would again argue with the
Ministry Of Agriculture to find methods to
do that. I certainly cannot do that and it is not
my business.
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SHRI ARVIND GANESH KULKARNI: It
is not the Ministry of Ariculture but the
financing agency.

SHRI H. N. BAHUGUNA: Therefore, both
he and | should work to. gether on this
exercise. | have already told him that we can
get ammonia and that these fertilizer plants
too will have additional ammornia. We have
capacity at Haldia, we are going to take that to
Cochin and give this ammonia for producing
urea and other things. I can certainly look at
it. | am not rejecting it.

Sir, the condition is that | am merely a
producer. My Ministry is merely a producer.
We produce to order. The order comes from
the Agriculture Ministry. If they ask me to
produce only ammonia, | will have to.

Then the size of the plants has been in
question. | want to say two things. First of all, it
was said that we have tried to restructure it,
but they hope that crores will not be spent on
restructuring it. | assure you that the
management cost of the different corporations
created by us will be equi. valent to the total
management cost, at the top level, of the
Fartilizer Corporation of India as on date. It will
be pro rata. Of course, the rise in price and
other things are there, but  that is another
point. That consideration has to be given.
Sir, the Fertilizer Corporation was not the
only monopoly house. There are many more.
The Government had accepted that this
Company was too big and that is why they had
the National Fertiliser Company and  other
things. Therefore, there is no politics in it.
We are doing it simply to see that there are
smaller better managed units. These big mon-
strous things lose all control from the top and
become  unamanageable and costs go up in
this strategic industry where, as my hon. friend
from Karnataka rightly pointed out the produc-
tion of foodgrains is involved. Therefore, we
have to save every penny and try to see how
best we can do it.

Now, Sir, on the question of technology or
on the question of the size of plants, my
colleague has already
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answered; | would merely touch one
point and | have done. The hon. Mem
ber, Shri Prem Manohar, talked about
the capability of 900-tonne paints. Sir
I may inform him that for the first
time, the Janata  Government  has
given the process and design division
the engineering division of the Fer
tilizer Corporation a separate existence
and we have told them to produce a
600-tonne plant in the Assam area..
We are putting it up based on gas.
Now, 1 might tell you that this will be
the first 100 Per cent Indian perfor
mance for 600 tonnes. Even for 900-
tonne plants, the process know-how
and many things will have to be im
ported. | can assure you that there
is not much difference between 900
and 1350. But if we can produce at
a cost which, in terms of economics,
would not put on the exchequer a
burden of hundreds of crores by way
of subsidy, then it should be prefer,
red. And these two plants are being
preferred on this philosophy. The hon.
Member, Mr. Kulkarni, said that the
feed-stock philosophy must be review,
ed. We have already done it. And
since the hon. Member, Mr. Kulkarni,
was away from the House unfortuna
tely for two years, for very bad rea
sons not for good reasons__
(Interruptions). Well, the reasons are now
being corrected slowly and surely. The hon.
Member, Mr. Kulkarni, will understand that
this Government has decided on a feedstock
policy and has already reviewed it. The feed-
stock policy is cost preference. Then coal will
be considered only after the two plants have
operated. Then we will find out what is going
to happen. On coal no final decision has been
taken. Then naphtha: here inland disposal
causes problems. Then fuel oil, which is the
last. Therefore, that philosophy has been
finalised and we know what, we are going to
do about it.

SHRI ARVIND GANESH KULKARNI:
Subsidising...

SHRI H. N. BAHUGUNA: | am coming to
it—the Marathe Committee. | do not know
how much time it will
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take, but I will come to it. I will not like to
hold the House beyond 6—15. | think | will
need time till 6—15 because | have
something to say on drugs.

(Interruption)

Sir, the Marathe Committee's
recommendations have to be understood in the
correct perspective. The Marathe Committee
said: Have for the whole industry one
retention price and then subsidise one after
seeing the economy of the other. We have not
accepted that. The Janata Government rejected
that and accepted another philosophy. Since
the Marathe Committee had worked out the
costing of each of the plants in existence, we
have given a retention price to each plant. We
are not robbing Peter to pay Paul. Peter is the
Agriculture Department or someone else. Each
plant is given not less than 12 per cent of net
worth and a retention price has been fixed for
each plant. Now, what happens? New plants
are being subsidised. However, fertilisers are
being sold at a particular rate, which is higher
in some cases and lower in the case of others.
Therefore, from the pool which is thus created
from out of the sales, from out of that pool the
new plants are being subsidised. However,
what the honourable Shri Kul-karni has said is
also one way of do-is you are getting more
than your due. much can this country pay,
what rate can it pay? What we can really do is
something on which we have to give our
mind. My mind is open on what he has said,
of trying to persuade the Finance Ministry for
a low interest rate for the fertilizer industry or
for other types of things. That is what he has
suggested...

SHRI ARVIND GANESH KULKARNI:
Just a moment. | made a suggestion that
suppose the IFFCO plant's cost of production
is X, they should get X plus something. Now,
according to Marathe Committee” formula
and the Ministry's decision we  are getting
less than what we
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would have got.  This is why | made the

suggestion that...

SHRI H. N. BAHUGUNA: My point is you
are getting more than our due. You should not
get more than 12 per cent nett. Why should
you get more? That more should go to new
plants. Even if IFFCO puts up a plant near
Guijarat the same thing will apply there...

SHRI ARVIND GANESH KULKARNI:
For that purpose, please accept our
colleague's suggestion; give us World Bank
loan at i per cent.

SHRI H. N. BAHUGUNA: | have no
objection if IFFCO and others want to go in
for World Bank loan. If World Bank can look
at it, 1 will try my best to go into that. No
objection

Sir, so much about the fertilizer. Now |
come to drugs. | have got to talk so many
things...

SHRI VIREN J. SHAH: Don't become a
drug addict.

[The Vice-Chairman (Shri U. K.
Lakshmana Gowda) in the Chair]

SHRI H. N. BAHUGUNA: | have left that
job to my honourable friend because he is of
very great help in. many matters.

So, about drug policy two extreme views
are being expressed: one represented by the
honourable Shri Kalyan Roy for whom | have
got the greatest possible admiration, because
of not only his radical political views and
radical economic orientation in matters of
policy but also because he is one man who
speaks out his mind candidly; there are others
in the industry who have all combined and
they have started putting advertisements. One
of those advertisements appeared in today's
Statesman and they say this Government has
done a great harm to the growth of this in-
dustry. What harm have | done? If what Mr.
Kalyan Roy said was right,
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[Shri H. N. Bahuguna] the hue and cry on
the  other side would not be there, and there
would be kudos for me.  But | know | was in
difficulty. The Hathi ~ Committee generated
a lot of hope in the minds of many people in
this country except those that constituted the
Hathi Committee. Now, the Hathi
Committee report was lying in cold storage
since February or March 1975.  We had to
work out what to do about the Hathi
Committee report. The  Hathi Committee
also did a difficult and strange sort of exercise.
The first paragraph of the report said, "The
Committee by a majority view holds that the

multinationals should be nationalised;
taken over..."  (Interruption)  Now he has
had his fertilizer share. He is not interested in
drugs.

Sir, immediately in the succeeding
paragraph the Hathi Committee said, "The
unanimous view...". The first is the 'majority
view'. Here it is the 'unanimous view'. And |
am not very much off the wording used. It
said: ""The unanimous view of the Committee
is that the Government should do the
following:

1) bring the multi-national
shareholding equity to 40 per cent,
ultimately to 26 per cent..."

The Committee also said one thing more.
"Try t0 keep the shares", that is, they should
not be dispersed. The public sector or
someone should enter into and purchase these
shares. Now, the Hathi Committee was
composed of very eminent people. But those
people with all their eminence did not realise
that multi-nationals were operating in this
country at that very point of time—even today
it is so—in the field of manufacturing biscuits.
They are processing sea food which requires
no technology. It is just a common man's job.
Anybody can produce biscuits anywhere in
the country. But multi-nationals are there in
this field. Sir, we have to look at multi-
nationals in the totality of their business.
Firstly, I am not one who feel that there could
not be
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a role for multi-nationals. Which is the
homeland of multi-nationals? | told a group of
American friends who were with me the other
day that we are grateful to their press for
coming out with facts about their multi-
nationals time and again and telling the world
how dangerous they could be. It is not we who
find out these multi-nationals. It is the
American press, the American Senate and the
American Congress. They find out them and
tell the world how dangerous they can be.

Now, this Ministry has succeeded in taking
certain steps which are distinctly different
from the policies followed so far in regard
to multinationals. In the field of drugs, the
Government have taken a distinct
decision, not because | am the Minister. | do
not want to take credit for it, though | have
formulated my own views. We know that
drugs are very important because  they have
to do something with human lives. We cannot
leave itto multi-nationals and allow them
to play with the lives of the people by
producing the drugs and then changing their
names or doing anything they like. Therefore,
in the field of drugs, We have done something
which is completely new and which was
not even thought of by the Hathi Committee.
Firstly, if isnotthata multi-national, if it
does not want to be an Indian company,
need not bring the share under FERA or
equity of the holding company to 40 per cent.
In our case, itiswe who determine whether
a particular company shall bring its equity to
40 percent. All those who are not performing
any high technology business in this country
will have to bring down their equity to 40 per
cent. This is what we have said. Secondly,
of the remaining 60 per cent, 20 per cent
should go to the working class. ~ This decision
was never taken by the so-called progressives
who preceded us. It is we who have decided
that 20 per cent would go to the working
class and those employed by these companies.
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AN HON. MEMBER: You were part of that
Government.

SHRI H. N. BAHUGUNA: | was a part. As |
said, | have learnt it from Jawaharlal Nehru.
Whatever | have learnt from him has been
unlearnt by others and that is why we said
good bye to them. Now, this 20 per cent share
to the workers is a new thing. Shri Kalyan Roy
should have at least referred to it. He is a
trade unionist and a socialist who believes in
socialist economy. He should have seen
that this is a distinct ~ feature.  The Hathi
Committee never talked about it. The rest of
the 40 percent will go to the  public sector
preferably or otherwise to such people as we
designate. Some hon. Members said that
these multi-nationals import intermediates
and raw materials. Now, we have laid
down conditions that particular
intermediates will have to be produced by
them in India, if they want to remain here.
They cannot go on importing unless, of
course, it is only 2 kgs or 10 kgs which may
not be economical for them to produce here.
They can no longer live in this country
producing  formulations and not producing
basic drugs. They have to do it from the very
first stage. Then, the Hathi Committee
gave them time upto three years. We give
them only two years. Then again, within
the period of six months, they have to give
their ~ scheme  of things. Otherwise they
will have to face the consequences. It was
said that we are going to regularise their
capacity. It is not true. We are not
regularising any capacity. We are
regularising certain capacities in certain fields.
That is what we were doing.  The excess
capacity was regularised and the
Government will have the option.  We will
preempt and fix the rates at which they should
produce. Now, what is wrong about it? They
have  developed those  things. We have
inherited those things from the previous
Government. They did not bother about it for
many years. But we have said, Sir, that Ti
there is no legal authority behind such expan-
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sion, then we are not going to expand that.
Therefore, if | may humbly submit, we have
perhaps done a reasonable job of the Hathi
Committee lecommendations. We have said,
Sir, that "drugs" and "pharmaceuticals”, which
were for many years only omnibus terms,
have got to be redefined so that the
multinations do not enter the small-scale field
and any field in the way they like. They were
doing that so far. They were taki'ng loan
licence. ICI had taken loan licence and
fetching their formulations produced from
M[s Smith Stanistreet in Calcutta and are
working on it. But we have said: "No more
loan licence to the multinationals." We have
put so many curbs on them: We have said:
"No more small-scale field for them." Of
course, we did not accept the Hathi Commit-
tee recommendation that the small-scale
should be exempt from price control if their
turn-over is not more than one crore. No. We
have said that it remains at fifty lakhs. What
does it mean if you are going to make it five
crores or two crores or one crore worth of
turnover? It does not remain the small-scale
sector any more. Therefore, we have tried to
save that so that the entry of the bigger houses
by other processes does not take place here.

Sir, it has been said by these Indus-
trialists—and | want to put a word of caution
to them—that this type of a decision by the
Government, as they have put it in the
advertisement today, is going to prevent new
technology from coming to India. Now, what
is our decision? Why do they say that?
Paragraph 100 of my statement which | have
placed today on the Table of the House says
this:

"The Drug Controller should not, while
granting permission, give recognition to
brand names of new single-ingredient drugs
should" such drugs be allowed to be
marketed under the brand names when first

introduced into this country.” They want to
introduce anything and everything and that
too on their terms
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and if | put some reasonable restriction, they
can upset it. | am sorry, | must tell the
industry—I would like to appeal to them—that
they should/ fall in line with the Hathi
Committee recommendations as enforced by
the Government's policy decisions. The
Government will not tolerate any roundabout
methods or the musical chair business about
these recommendations. | know that there are
large interests threatening like clouds and |
know that the man-eaters have been on the
prowl and | am not going to budge an inch
from the position that this Government has
taken so that the multinationals behave and
function within the framework and the totality
of the policy of this country so long as | am in
charge of this Ministry and so long as the
Janata "Government is there and we will try to
see that they do not run away from their
primary responsibility.

SHRI KALYAN ROY: Has any
multinational behaved responsibly anywhere
in the world so far?

SHRI H. N. BAHUGUNA: Irrespective of
their responsibility, they have gone to every
part of the world. | am 'not talking of this one
particular thing. But we will see that they
behave in that .manner and | will be
answerable to this House to justify what | am
saying today.

SHRI KALYAN ROY: Brave words.

SHRI H. N. BAHUGUNA; If | do not say
those words, the honourable Member, Mr.
Kalyan Roy, would say that Mr. Bahugu'na
has become so weak that he cannot even
speak and his mouth is shut. But, if | speak
something from the core of my heart, then he
will say that these are only brave words. If |
ask him to withdraw them, he will sav that i
should not tell hi>m that he should withdraw
them. Sir, | thought I could be put to test. We
are put to test, and, of course, I am willing to
be tested
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must assure them that the mani objectives Of
the Hathi committee have been achieved. The
loan licence business, the workers' share
business, the saving of the small-scale sector,
the beginning made with the removal of brand
"names—these are all things of which we can
be proud and we have told them, we havte
told the multinationals, that the <jrug field, |
repeat, is the only field in which they do not
have the option—they have the option to
come dow'.i or not to come down to 40 per
cent—and that option is there in other fields,
but not in the drug field and it is the
Government which has the determining
power in that particular respect. Therefore, |
think we have gone far enough, Trnd you
should not have expected this Government to
jump around everywhere in one year. Let us
see how things function.

Sir, so far as the chemicals are concerned, |
would certainly look into what Shri Prem
Manohar said about the use of ammonia. | am
'not making a promise because this has been
raised only today. And | am not an expert in
the chemical field as he is. | go by his
wisdom. He has been very helpful to us in the
matter of drugs and we will certainly discuss
as to what can be done to force those people
t0 do that, so that the ancilli-ary Or secondary
activities in that field can be encouraged by
this type of dispensation and to make it avail-
able to them. If they are sending liquified
ammonia outside, certainly we shall see to it,
or we will see how to produce more. We will
certainly work oUt and look into it.

So far as the export of chemicals is
concerned, there has been remarkably good
work done. Prices ol pesticides have gone
down; production has gone up. So far as the
production of basic and technical grade of
pesticides is concerned, the record is very
good. The Government have done a good job
of it. So far as the exports are concerned,
newspaper reports  say
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that we have lost the target of 180. But
calculations are t0 be made and will be
compile® by the Ministry 0i Commerce and
we will be able to see whether or not we have
reached the target. But | have no reason to be-
lieve that the Government have gone below
164. 1 do not hold that type of view. | also
quite agree with the hon. Member Shri Prem
Manohar that many people who took licences
have cornered the capacity. | am quite one
with him, and I will certainly tell my Ministry
to examine all such cases of licences and find
out if there are any reasonable grounds for the
non-execution of that or for their failure to
convert them int0 production units. There
may be some reasonable grounds; the State
Government may not have been able to help
them or some imports were not allowed
which were a part of that licence. Other, wise,
I would say that such licencees should be
removed and new people should be allowed
to go ahead. Let a'nybody do it; let everybody
doit.

Sir, the hon. Member, Shri Shyam Lai
Yadav, talked about the dealers and their
difficulties. We are looking into them through
the Oil Prices Committee and some more
committees. Let us hope that we will be able
to < onvince him that we have done nothing
which will 'not be in the interests of the
totality of the dealers. We will certainly see
to it. But | would request him to use his good
offices with the State Governments where his
party is the ruling party, to look after local
taxes. | have been writing to everybody to
reduce them at least in the case of kerosene, if
not other things, but | have not succeeded
with any chief Minister, whether a Janata
Chief Minister of Congress Chief Minister or
a'ny other Chief Minister.

AN HON. MEMBER; CPM Chief,
Minister also. ,

SHRI H. N. BAHUGUNA: Yes | am
sorry. Nobody has agreed with it.
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SHRI  MAQSOOD  ALj KHAN
(Karnataka); When you cannot reduce the
excise duty, you cannot ask the Chief
Ministers to

SHRI H. N. BAHUGUNA: Well, at least
somebody should be good. Let us start
somewhere. The demand was made from that
side and, therefore, 1 am merely saying the
difficulties. I do not say that it is a good thing
to have all the excise that we have. But the
point is this. It is a hard fact that our oil or our
oil products are based on an imaginary figure
of price which we fixed for crude produced
by the ONGC which is very much lower than
the world price. If the world prices were to be
paid to the ONGC, thenj perhaps, the cost
would go very high. We have not done
anything on our side. If the general budgetary
position requires so or the Finance Ministry
thought so, | have no reason to quarrel with
our hon. colleague except to plead with him
and let him know the views of the House.

Sir, there has been a lot of discussion about
the cooking gas. We are really very sorry that
we have not been able to meet the demand.
There is a long waiting list. We have been
able t0 cover 2.8 mirion families. But this
year, we have proposed to cover another
300000 families. But the biggest thing 3 the
question of refilling which is oiter. and more
and more causing difficulty in many cases. |
am trying to streamline that. Let me hope that
we will succeed in the marketing business and
something will come out of it.

Sir, as | said on the drugs side, | want to
repeat that nobody can make indiscriminate
import of raw materials, and everybody will
have to  produce, specially these
multinationals, that raw material here itself. |
am again repeating it here.

Sir, one hon. Member, Shri Viren J. Shah,
said something about sponge
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iron. Now, Sir, my information is that
the Steel Ministry's calculations are that in
order to make sponge iron marketable, the
price of gas has  to be zero not even Rs. 300.

SHRI VIREN J. SHAH; That is not
correct.

SHRI H. N. BAHUGUNA: This is the
information which 1 have got from the
ONGC. The MECON are looking into this.
But | am absolutely clear in my mind that the
priorities will have certainly to be fixed on the
basis of the best possible utilisation of the gas,
that is o'ne, and the needs of the country—that
is number two. Price is something, of course,
which can be fixed. The MECON are now
going into the whole thing and let me see
what they ultimately say about it-About the
philosophy on petro-chemi-cals or the role of
the IPCL or the Petrofils, now, Sir, all these
have a certain background. For example, |
cannot restructure their equity capital. At the
IPCL in Baroda, | cannot change the concept
of One hundred things being done by the
Government down the stream and taking upon
itself a very huge burden of that Corporation.
Nevertheless, the Baroda plant is yet to be on
stream. They have tried and they are trying to
put the plant on. Meanwhile, Sir, so far as the
Petrofils is concerned,, | quite agree with my
friend, Mr. Viren Shah that we should look
into the cost of it. We are looking very
carefully at the costing even.

Sir, | told this to my colleagues, the
Minister of industry and the Minister of
Commerce also. Loud talks are being made
that these people are not reducing their price.
I reduced that price over the year of DMT. |
reduced the price even of the petrofil yarn.
But the cost of cloth outside, produced in the
market, has not gone down even by one paisa.
The hard fact remains that the total fabric cost
even
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at these rates is a very small part, not even 25
per cent of the total duties which are on this
type Of yarn or on this type of cloth. This
country has to think and finalise its
philosophy on man-made fabric and we have
to see whether that is three times more dur-
able and hundred per cent better in quality
and cheaper than the cotton one. Then the size
of the plant will also determine the cost.

SHRI VIREN J. SHAH: There is a delay.

SHRI H. N. BAHUGUNA: That is true.
Delays have come in,, not for one reason.
There have been good reasons and there have
been bad reasons also. And | am not
justifying the delay.

SHRI VIREN J. SHAH: Are you giving
information on that?

SHRI H. N. BAHUGUNA: Not right now.
I would communicate to you whatever the
reasons that we find.

SHRI VIREN J. SHAH: The House would
like to know that.

SHRIH.N. BAHUGUNA; | donot
mind even placingit on the Table of
the House. 1 would do it, Sir, 1 wou'd do
it. 6 P.M.

SHR- SUNDER SINGH BHANDARI
(Uttar Pradesh): Not privately.

SHRI H. N. BAHUGUNA; No, not
privately. When  Bhandariji is
present in this House, anybody cannot but
ignore the privileges of this House only at his
own peril. 1 know how legitimately watchful
he is in these matters. Now, Sir, | have,
therefore to say only one thing.

SHRI SHYAM LAL YADAV: What
about the wage structure?

SHRI H. N. BAHUGUNA; The ne-
gotiations are on today,, tomorrow and the
day after. In another three or four days we are
going to talk them over. We are also going to
talk about the wages of the 1.D.P.L. workers,
these medical plant workers.
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SHRI PREM MANOHAR; What
about the ancillary industries?

SHRI H. N. BAHUGUNA: About the
wages in the ancillary industries we do not do
anything at the moment. All i can say is that |
assure the House that the Government's inten-
tion is to provide the cheapest possible
fertiliser, cheapest possible chemicals to the
peasants. Of course one thing which was said,
with which | readily agreed, and which was
said by Shri Shyam Lai Yadav, is that our
present situation is that about 20 per sent
peasants corner 80 per cent of the fertiliser
and 80 per cent peasants do not have the
capacity to use more than 20 per cent
fertiliser. But this is the unfortunate situation
in the economy of this country today, where
30 per cent rural people possess 80 per cevit
of the wealth, total assets, another block of 30
per cent possess only 2 per cent and the
remaining JO per cent—of course, you can
add on—possess 18 per cent of the wealth.
Therefore, we have to restructure— that is
what we always say—our rural society and we
have to restructure— as rihtly said by Shri
Prem Manohar —our industrial licensing
policy also in a manner so that the big ones
will not become bigger. The 20 large houses,
over a period of nine years, increased their
control of assets by 82 per cent; almost
doubled it UP-Which were these 9 years?
They were prior to March, 1977. A lot of
socialism was b«ing talked those days.

SHRI SHYAM LAL YADAV: What is the
position this year?

SHRI H. N. BAHUGUNA: All | can say is
that Rome was not built in a day and changes
of this type cannot be brought about in one
day. We have not been able to restructure the
rural assets, nor our wealth here. But in this
Ministry we have clearly laid down a policy,
namely, no chain petrol pumps, no chain gas
lines. We are going to see that the
Burshane
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Gas is taken over an” this type of monopoly
is removed. We are going to decide what is
going to be the size of gas dealership in
Bombay and what is it going to be in Banaras
because in both these places the inputs are
different, and the rates are different.
Therefore, we have to see what will be the
economic size, which will give the man a
reasonable return, at least the bank rate.
(Interruptions). | am going to take back from
them the dea. lerships. Of course petrol is
going to be difficult but gas is going to be
easy. Petrol is going to be involved with legal
difficulties. | am not sure whether we will
succeed on petrol but about gas we have
already decided and | expect that before the
end of this session | will make a statement
and tell you what | have restructured so that a
positive concrete thing comes cut.

I am making a small effort in this particular
direction. But certainly these big houses and
big sharks have to be dealt with. | hope the
Janata Party will be able to succeed where
earlier the Government had failed to
discharge their obligations of restructuring
the ownership.

DR. RAFIQ ZAKARIA (Maharashtra):
The big sharks are in league with you

SHRI H. N. BAHUGUNA; If they were in
league with us, 1 would not have been talking
the language that | have been doing and this
Government would not have been implement-
ing the recommendations of the Hathi
Committee the way it has done. The test of
the Pudding lies in its eating.

DR. RAFIQ ZAKARIA: One swallow
does not make summer.

SHRI H. N. BAHUGUNA: That you have
come here, | treat it as a big summer, that is,
the bulbul from MaharasRtra, with very
sweet and melodious voice of Dr. Zakaria.
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AN HON.
sparrow.

MEMBER: Like a

SHRI H. N. BAHUGUNA: It cannot be
sparrow; it has to be bulbul. Nevertheless, |
can assure the hon. House that we shall try to
boost the morale where it is necessary to
boost and | plead with the workers in the
fertili&ers and in the chemicals industries to
have a truce and peace, because last year, the
largest loss of production of ammonia
fertiliser was due to the man-hours lost—not
due to power—because of strikes and |
concede it as one of my defeats and one of my
failures. This year, | am going to discuss with
the working class and call them together,
industry-wise. | have started that dialogue and
get ii>t0 a 5-year agreement with them or at
least the remaining 4 years of this
Government and would appeal to them, let us
not go on go-slow or strike. To my mind, in
an industry like the chemicals Or the
fertilisers, going slow is a crime against th;.-
nation.

st Ze mAar (WreE wx)
SEE A% W Aqaar #, wa F1E o6
gifaat s st ek fearzz
oE &4 1 arfadr @ gt g
RAZLO AT AW} W33 879 zqifay
BIT 1 g ifAe a1 w47 W1 #1E zm
THRT F AZfar Ti s vE F 7

SHRI H. N. BAHUGUNA: | am very
happy that the ex-Labour Minis, ter Shri
Anjiah is sitting here. | am sure many
attempts were made earlier for secret ballot
which he and his party have left; | have been
a part of that party earlier. In any case | am
not challenging his bonafides today. He is
quite right, Sir. The Industrial Relations Bill
is going to be on the anvil of this House and J
am one who is absolutely for a secret ballot
for at least 3 years or 4 years or something
like that and then, of course, individual
matters can be taken over by small units but
on general questions, the small or other
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units will have no say. But the trouble
which | am facing in one particular  unit
is—and | will not name it for many
reasons—the whole of the working class is
with one union and that union carries on well
with the management but on a very strategic
and particular point, there  are about 20
people who are in another union and they
are making it impossible for the plant
to function. Now, it is not so easy with the
unions. Like Mr. Anjiah, | have also been a
labour worker; he is a labour leader and I have
also been a small labour worker, a small
worker in the labour field. Even a small
union can create difficulties.  Now, it is the
patriotism of the workers that has got to
be roused much more and | arn sure the
Members of this House will be with me in
trying to rouse that feeling so that production
does not suffer and the workers' rights do
not get compromised and some one tomorrow
does not have tosay: "l amsorry | did very
wrong to stop the bonus" having stopped it
earlier. I do not want to do that.  The
working class have got the right to go on
strike but these are strategic areas. The
fertiliser factory —once closed down, is
difficult to be brought back to function.
Chemicals factory is  very  sensitive.
Chocking takes place and pipes get
damaSei”™-You have to see so many things and
it is just impossible to deal with
chemicals. The entire formentation is wasted
and millions of rupees are lost, just because
the workers go on strike. Now, these are the
areas where the management is also at
fault. | do not say only the workers are at
fault. Both the management and the workers
have to look at the question from a new
angle andlam morethan sure that the
co-operation  of this House from all sides
will make it possible for us to have peace and
yet concessions to workers on their
rights, and the country  will  have
cheaper drugs, cheaper fertilisers and enough
fertilisers and we do not have to waste
money on imports .

AN HON. MEMBER: And cheaper
petroleum products.
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SHRI H. N. BAHUGUNA; Yes, we will
have cheaper petroleum products.

SHRI L. R. NAIK: What about
reservations for Scheduled Castes and the
Scheduled Tribes?

SHRI H. N. BAHUGUNA: | hope 25 per
cent will go to the Scheduled Castes and the
Scheduled Tribes but we will have to see
which are the States and which are the areas
where we can give gas agencies to the Sche-
duled Castes and the Scheduled Tribes. Then,
the whole country's picture will be before this
House and the other House. | would be
presenting the whole position after restruc-
turing my assets because, today, what | have
are the existing things to distribute. 1 will
have to take away something frc-m the richer
ones and give it to the poorer o'nes so that the
ownership does not remain .

DR. RAFIQ ZAKARIA: You should do
something for the minorities also.

SHRI H. N. BAHUGUNA: The minorities
are safe so far as | am concerned. | am more
than sure that they will get their due share
and more than their share. It is going to be
the engineers, the unemployed engineers, the
unemployed graduates, the weaker sections,
the craftsmen, the minorities, the Harijans,
the Scheduled Castes, the Scheduled Tribes
and so on who will benefit. These are the
people who will benefit, not the people who
own business, not the people who pay
income-tax, not the people who are richer
and so on. We would also help them to get
loans from the banks. It will be our duty to
see that they are rehabilitated. This is our
approach.

With these words, | conclude. | hope the
House will give us its cooperation and that
we will be able to serve the nation to the best
of our ability. Thank you very much.

[ 24 APR. 1978] PAC. 218

REPORTS OF THE PUBLIC
ACCOUNTS COMMITTEE

SHRI S. A. KHAJA MOHIDEEN (Tamil
Nadu): Sir, | beg to lay on the Table a copy
each of the following Reports of the Public
Accounts Committee: —

(i) Sixty-sixth Report on Action taken
by Government on the recommendations
of the Committee contained in its 218th
Report (Fifth Lok Sabha) relating to
Illegal Import °f Gold.

(ii) Sixty-seventh Report on Action
taken by  Government on the
recommendations of the Committee
contained in its 212th Report (Fifth Lok
Sabha) relating to Customs Receipts,
1972-73.

(iii) Sixty-eighth Report on Action
taken by  Government on the
recommendations of the Committee
contained in its 177th Report (Fifth Lok
Sabha) relating to Union Excise Duties,
1971-72.

(iv) Sixty-ninth Report on Action taken
by Government on the recommendations
of the Committee contained in its 230th
Report (Fifth Lok Sabha on Expansion of
Mar-mugao Port.

(v) Seventieth Report on paragraph 8 of
the Report of the Comptroller and Auditor
General of India for the year 1975-76,
Union  Government  (Railways) on
Marketing and Sales Organisation.

(vi) Seventy-first Report on paragraphs
7, 13 and 14 of the Report of the
Comptroller and Auditor General of India
for the year 1975-76, Union Government
(Posts and Telegraphs).

(vii)  Seventy-second Report on
paragraph 26 of the Report of the
Comptroller and Auditor General of India
for the year 1975-76, Union Government
(Civil) on Import of Rapeseed and
Rapeseed Oil from Canada.

(viii) Seventy-third Report on paragraph
48 of the Report of the



